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Sepamte pghg L given to tbb Part fa ordrr.thPt it & ,  

PART IV 
Actr of the Qujaraf Legislature and Ordinances promulgated 

and Regulstions made by the Governor. .! : 
2 ) .  ': 

The following Act of the Gujarat Legislature having been assentql to by the 
Governor on the 30th March 1963 is hekby published for general infi)r&ati~n. 

r .I I 
M. ,G. MONANI, 

Secretary to the ~hernmbnt  ~epa*kcnL 'of Gujarat, , : . 
I 

GUJARAT Am NO.' XIV OF 1963. ' 
, G 

I F, . 
(First published, after having received the assent of the Goverpo~, in tha 

. " Gujarat Government Gazette " on the 30th Marph 1943 ). , , .  

An Act to amend tbe Bombay Motor Vehicles Tax Act. 1958 SQ H, : 
to increase the maximum rate of tax thereundep. I . ..t 

I 
, !.I 

It iq%ereb n ~ ~ t e d  in thc Pourteenth Prsr uf tx Re->uLilic ' 11ndia.rB F '11, m:- 

t. (1) This Act may be d e d  the Bombay Motor Vehicles t+x {Gujarat short titlm 
Ammihn~nt) Act, 1903. b ,,, and oommen- c%ment. 

(2) It shall come in &force on auoh date as the State &verzunentf may, by 
ncrtiaaB%ion in the Off* #W, appoint. 

. ,  ., 
I I 
1 1  r l  . J . 

the Barnbay Mohr Vehicles Tax A&, 1958, for the h t  8chddq the Bubatitotion 
of fbllbwhg ,- be mbstituted, namely:- of Wmt 8 a b e  

10#, . L : ... I . > a  
dule of Born. 

aa Lxv of lobs 
by new S o b  



Maximum annual 
Part-I-Mosdt. tuhiclee mtm spirit. rate of tax. 

Re. 
& Motor vehiolw fitted solely with pneumatic tym- 

I. Mobr oyolea and tricycles (includmg motor-acootera 
and oyoles with attaohment for propelling the aame by 
maohanid power)- 

(a) *lea not exwdmg 50 KG in weight unladen . . a0 

(b) Cyolaa not exceeding 100 KG in weight unladen . . 40 

(c) CIgcLs exwding 100 KG in w~ight unladen . . 60 

(e) Cyolea or tricycles uaed for drawing a trager or ' 

aidew . . 10, in addi- 
tion to the rates 
specified above. 

11.-Motor vehicles not exceeding 260 KG in weight 
unladen adapted and uaed for invalids. . . 10 

.fII.-&tor vehicb (including trioyolea) used for the 
',-&age of goods or materide- 

(a) Vehicles the registered laden weight of which does 
not e x h d  750' KG< . .  176 , 

(b) Pehioles the reghh~ed ladoll weight .of which 
ex& 760 KG but does not exceed 1600 KQ . . 360 

'! 1 

' ( 0 )  ~ohidlae the re@steTed laden woight of which ex- 
wda 1600 KQ but does not excecd 3000 KQ . . 66;o 

(a) VehioIa the registared laden weight of which ex- 
weds QOOO KQ but d m  not exwed 4600 KG . . 770 

(6)  Vehiu1es the registmed laden weight of which ex- 
BW~B 4500 KG but doea not exmd 6000 KG . . 980 

Cfl Vehicle8 the registered laden weight of which ex- 
& 6000 KG but doea not exwed 7600 KG . . 1200 

@) Vehi~lea the rqiatered laden weight of which 
ermde 7900 KG The rate apecsd 

in (f ) above PEW &. 
100 for every, 26Q,KQ , 

or part thereof in 
exoeae of 7600 KG ; 



%T Wl ad$. aoV?c. ah,, &k, hhmd M, i s~yb i iAl1~  l3.18k i 6  

Provided that where a tax on motup vehicles is levied Maximum ,annus1 
by ani local authority, the maximum rahs for motor r a b  of tax 
v~hioles registered for use solely within the limits of Re. 
suoh looal authority ehaU be two thirds of the afore- 
said maximum raha. 

1V.-Motor vehicla (iuoluding tricyclee) plying for hire 
and ueed for tha carriage of paaaengem-- 

(a) Vehiolea liwnaed to oamy in all not more than 
two pamangem . . . . 150 

(b) Vehioles liuensed to  oarcy in aU more than two 
but not more than four passengers . . . . 300 

(c) Vehicles licensed to o m  y more than four paw- The rab speciiied 
W m  in (b) above plw 

Ra. 80 for every 
pwcnger in addition 
fa four pmngera 
whioh the vehicle 
ia so licensed to 
cam J. 

Provided that where a tax on motor vohicles is levied 
by any looal authority, the maximum rates for motor 
vehicles registered for ma within the limita of suoh 
looal authority shall be two-thirda of the aforesaid maxi- 
mum rates. 

V.-Breakdown Vans used for towing disabled vehicle8 - . . 250 

TI.-Motor vehicle8 other than those Iiable ta tax under 
the foregoing proviaions of the Ekhedule- 

{a) Vehiol~s not exceeding 760 KG in weight, unladen . . 100 

(b) Vehiolea exceeding 750 KG but not exceeding 
1600 KG in weight, unladen . . 160 

(0) Vahiolos exceeding 1600 KG but not exmeding 
2260 KG in weight, unladen . . 200 

(d) Vehicles exceeding 2260 KG but not exceeding 
SO00 KG in weight, unladen .. 300 

(e) Vehicles exceeding 3000 KG but not exceeding 
3760 KG in weight, unladen .. 400 

( f )  V e h i h  ~~~c%eding 37bO KG in weight, nntaden ,. UOO 



YII. Additional t8x payable in respept of motor vehiobe 
nsed for drawing trailem- I 

(i) for e a ~ h  trailer when the trailer ia used for The raw speoi6ed 
the oarriage of goods I in olaw III in 

respect of mobr 
vehiolea d for 
the oarriage of goode 
or materiab. 

(ii)&for eaoh trailer when the trailer ia used for The raw apeoified 
the oarriage of paawngor8 in c l a w  IV in 

reepect of . motor 
yebides plying for ' 

hire and used for 
Ghe aarriage of paa- 
Bengers. 

(iii) for eaoh trailer when the trailor ia used for 
iny &her purpom : 60 

Pkovi(1ed that two or more vehicles eballnot be char- 
geable under thia olauw in respect of the samo trailer. 

B. Motor vehicles other than those fitted solely with The rake shown 
pneumatic ty-rea. in Class A, plus 

60 per oentum. 

C. Dealers in, or manufaoturers of, motor vehicle* 

Por a general limn- 

in respot of eaoh moiar vehicle . 160 

Part It .-Mow ve7aihs using fuel other t h m  mtm spirit. , The rates , &own 
iu Part I, plwa 
surcharge of 60 
per centurn on all 
or any olass of 
motor vehioles men- 
tioned therein." 

PRI- AT THE GOVERNMEm CENIRAL PRESS, AHMEDABAD. 
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PART IV 
of tlu Gojarat m a t o r e  and Ordjnmca primobsted u d  

Regulations made by the Governor. 

The following Act of the Gujarat Legblature, haviug been mental to by 
the &vernor on the 6th November 1963 is hereby pubhhed for general infor- 
mation. 

m B A R  S. SARELA, 
Secretnv to the Government of Cfujarat, 

h g n l  Department. 
GUJARAT ACT NO. XLV OF 1963. 

(Fht published, after having received the w e n t  of the Governor in the 
' IC~ jarat  Gourn- Gweib'' on the 8th November 19631. 

\ An Aot further ta amend tho Bombay Motor Vehicles Tax Act, 1968. 

I t  is hereby enacted in the Fourtsenth Year of the Republio of India as foUow~.- 

1. This Act may be called the Bombay Motor Vehicles Tax (Qujarat M n d  ah* 
h e n b e n t )  Aot, 1963. 

Born. 2. In the Bombay Motor Vehicles Tax Act, 1968 (hereinafter referred to aaamloamsht 
Lx? 4gthe Ad") after 8ub-section (2) of &ion 13, the following ahall be of naction H 
of of Bom.IXV 
1968, added, namely :- of 1968. 

? 

4' "(3) AU notifications iwued under sub-ssction (2) shall be laid for not 
than thirty daya before the State ~ e l n t u m  as m n  aa po~ible  rrfter 

\ 

they are made, and shall be subjwt to rescission by the Legidatma or to 



such modifications as the State tegislature may make duriog the m i o n  ir 
&.hich they are so laid or the session immediately follo_@ng. 

(4) Any rescission or modificatio~ so made by the State Legislature ahall 
be publish4 in the Official Gnzelfe and shall thereupon take effect.'', 

A - ~ ~ H L  3. Ifl section 23 of the principal Act, after sub-section (4) the f o l l om shall 
of u-~uon 23 be a-, namelx : - 
of.Bam.WCV 
of 1968. 

"(5) r u b  made undar this section shall be la$ for not I e s  than 
thirty day8 before tbc State Legislature as soon as possible dftcr they am 
made, and shdl be subject to rescission by the State Legislature or to such 
modifications as the State Legislature may make, during the session in which 
they are so laid or the session immediately forlowing, 

(6) Any rescission or modification so made by tbe State Legislature shall 
be published in the Official Gazette and shall thereupon take effect.". 
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'PART IV 
Acta of the Gujarat Legislrthve sad .Ordinances promdgrlfcd aad 

RqdatTons made by the Governor. 

The following Act of the Gujarat Legislature, having been maented to by 
the Governor on the 7th January 1971 is hereby published for general in- 
formation, 

N. C. BUCR, 
Deputy Secretary to the Government of Cfujarat, 

Legal Department. 

GDJARAT ACT NO. I OF 1971. 

(First published after having received the assent of thc Governor in the 
"Gujamt Governmen$ Gazette" on the 12th January 197 I). 

An Act further to amend the Bombay Motor Vehicles Tax Act, 1968. 

It is hereby enacted in the Twenty-ht Year of the Republic of India ss 
follows :- 

I. ( I )  This Act may be called the Bombay Motor VehicIes Tax (Oujarat #hodtitle 
Amendment) Act, 1970. and wrmme- , 

noemmt. 

(2) It shall come into force on such date as the StJate Ctovernment may, by 
noGcation in the Official Gazdk, appoint. 

Boa- 2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to as Amendment 

LXv of ''the principal Act"), in seetion 2, after clause (8), the following dauso ~ h a U  be of swticr I 2 of Born. L X V  
1958. added,- namely :- of 1g69. 

1 
Iv-E-1 (Mono) 



QUJ. GOVT. UAZ., EX.. JANUARY l 2 , l W l ~ A W S A  22, l8G2 [PIpr X? 

"@A) "week" meam a period of seven consecutive,&y~;", 
, - ,,** m *  

hmcndmmt 3. In section 4 of the principal Act, after sub-section ( i ~ , % o  following ~uk- 
of s ~ c t i ~ n  4 section shall be inserted, namely ;- 
of Born. 
LSV o f  
1Q5Y. 

"(IA) Notwithstadmg ay+g contained in sub-=&on &7)- . 4 I 

(a) tho tax in res g&bf 'a tran?port vehicIe brought fqr w e  in the State hP for a temporary :@ od shall be leviable for the whole of the  period for which 
it is to  be used or h p t  for use in the State ; 

(b)  w h m  such vehicle is t o  be used or kept for 'use in the 8tate for ,a  
period less than a month, the tax shall be leviable at the rate of 4 per cent 
of the annual rate for each week or part thereof, subject to a maximum amount 
equal to the amount of tax leviable for a period of one month under chu .e (c); 

(G )  where such vehicle is to be used or kept for uae in the S t a h  for a perid 
equal to a month or more than a month the tax 8 h d  be leviable at  the rate 
specified in clause (d), (ii) or (ih] of aub-section ( I )  of section 4, according a i  
such period is equal to the period gpwi&ed in the said clanae (i), (ii) or (iii) 
as the case may be, irrespective of whether such period expires at the end of 
a quarter or not; 

(d )  the tax leviable under this sub-section ahall be paid within mch period 
and in such manner as may be prescribed.". 

,Amendment 4, In section 1'6 of the principal Aot,-- 
of section If? 
of Born. 
LXV of 
11)58. (i) in sub-section ( I ) ,  clause (a) shall be deleted; 

(di) sub-section (2) shall be deleted. 

Substitrltion 5. FDT =&ion 18 of the Act, the following ahall be substitukd, 
ofasction 1s namely :- 
iri Born. 

"18. (1 )  Where the whole or any portion of the tax due in accordance with p,,~. 
thc provisions of this Act in respect of any motor vehicle for any period or ts for 
part thereof has not been paid in time by the person liable for the payment 
thcreof, the Taxation Authority may levy, in addition t o  the tax SO due, a ,mt 
penalty not cxcceding 25 par cent of the amount of tax which would have been of t e a  

payable for such period or part thereof in respect of that motor vehicle at  the 
maximum rate of tax specified in the Fis t  Schedule. 

(2) The amount of penalty levied under mb-section ( I )  shall, d m  it is paid 
within the prescribed time, bc recoverable in the same manner as rn of 
land revenue.". --- - 

PKINIED AT TfW WIVUVMENT PRESS, GhNDfUNGhL 



" ?: ";:>rL, \ r 6 ,  - 4  I 'vL; , ..> $l 1 .  .. 
1. This Act may be called %& 44Rhcj y&&s rv- @&A;$pnd- titla. 

menil Act, 1971. 

2. Ji~t@.Soppbay Motur V e h i s  Tax Act. 1W1 as in fame in the State of &tion of 
m i o n  3 A h  Gujarcrt,; & p V q e  3, the following mtion shall he inserted, namely : - m y  of 
1 9 1  

"&-.:,(d),:.@.& Qm&e 1st day of December, 1971, there shall b e % o f h  
n tak 

: l ~ k ~ ~ ! ~ p @ , t ~ ~  MS ~ @ k d  hl C~HW I +Id 'VI of 
Class A in Part I d the first Schedule and on all motor vehkI.es of li3re des- 
cription Wing under Part D of the &I Schedule, which are used or kept for 
use in the Sate, a tax (herebtftw Memd to as the edmmtd tax), in dditim 
~ o t l K t ~ ~ ~ l e ~ m ~ ' s e c t i o n 3 , a t ~ ~ O f t e n p t r c e n t o f ~ t h e m a u n t  
of tax levied under taat section. 

(2) *ilse edmmd m-leviable & sub-dm ( I )  &dl be paid in ad- 
vance by every re&md m e r  or .any ptm~ having psssessim or cuntrd o£ 
the motor vehicle- 

(d) armdIy at tbe rate ~pcikd in s u b k i d  (I), or 

(io for one more quarters, a1 me-fourth of the rate so specified for each 
such quarter, or 

(ia for any @od b s  than a quarks expiring on the last day of the 
quarter, at me-hrh of the rate so qecikd less me-met& d the said 
rate for every complete dendm month which has expired during such 
quarter: 

Rovided that- 

(3 where any - owher or - has.  ore & comm-met the 
-Bay Motor VtWa Tax (Qujamt Amendmeat) Act, 1971, p i d  the tax Prddenb Aet 

No. II  leviable under section 3 for the period of the year or for the period of one or lwl, 
more q m  expiring on the 31st day of March 1972 @creiaafter referred 
to as the s a d  -1, such owner or pmon m a y  pay the enbancad tax for the 
rnonrh of Dbcember 1971 and for fhe quarter & c i , ~ ~  on the 1st day of 
J m q ,  within the mod prescribed for tiae payment of the tax leviable under 
f e c b  3 for the year or the quarter o o m m ~  on the 1st day of April 1972; 

- - W a  ( 3 % ~  



d 0 1 1 3 f o r t h e . s r a i d p e r i a d b e f ~ s a c h ~ ~ t x e  may pay the 
enhand tax for the m d f  a€ lkcem&rv1971, within the period pmsaihd 
bor the payment of tax leviable m d q  &.m 3 for the q- ~ammmmiqj 
on the 1st day of January 1972. 

(3) E x w @ r t s ~ ~ i d e d i n & 6 e c h n s ( l Y a n d ( 2 ) , & e  p v i s k m  
o f ~ A c t a n d t h e r u l e s m a d e ~ ~ s h a l l , s o f a r ~ m a y b t ; ~ i n  
relation to the enhawleel tax leviable undtr s u i o n  (1) as they apply in 
relation to the tax fevMle under d m  3.". 

' 
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Y+:--...d*,-.< :+g : ,, -.:--+ --k.,-.- 

&< /-. ,-- 4*$zr .7=!.!::, ,.q*.?: 53,. , -. 

usively fur the relief - 

of Bangla Desh dugets, the Government of Gujarat has prop& to levy an 
tax at tb +tu of ten per e m  on the motor vehidw tax ppbk 
d pass- cars. xwters, e k ,  under the &mhy Motor YehicIcs 

Act, 1958, as in force in the State of Gnjmt The present measure 

2. The f2mmittee mtimted under the proviso to su-m (2) of 
Gujarat State LegisMm (Delegation of Power@ Act. 1971 

of 1971h has hen consulted before emactmat of this measure as n 

I% D. P ~ B ,  
secretary to the Govt. of Iedia. 

Ministry d Finance, 

- - ,  - 
, - . , ,  - . .  , .  = ,  - -  . < 

. , - -  7- , . . ., . . . . . .'..-, . - . I _. .- I - .  . ,  . . , , .  
.,,, 

+:. .' - . - ,  
.' . .-., :,:: ,' ;- " . ;: . ! > . - -  . , - ..- - ,- :+ . . -; , .$ +q>.-a 

. ' l . - i  , :, " , . -  ..,, ., - -.: ::1 3 - Y l  
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THE BOMBAY MOTOR VEHICLES TAX (GUJARAT SECOND 
AMENDMENT) ACT, 1976. 

[Act No. 7 of 19761 

Enacted by the President in the Twenty-seventh Year of the Republic of India. 

A N  ACT 

frrrther ro crr~tcnd tltc B o r ~ ~ h n y  Mofor VcI~icIes Trrx Act, 1958, 
ns in force in ~ J I E  S t ~ ~ t e  of Grrjnmt. 

In exercise of the powers conferred by section 3 of the Gujarat State Legislature 
of (Delegation of Powers) Act. 1976, the President is pleased to enact as fol1ows:- 

1076. 

1. ( I )  This Act may be called the Rombav Motor Vehicles Tax (Gujaratsklort t i  ie 

second Amendment) Act, 1976. artd 
comnl(vtce- 
ment. 
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(2) It shall come into force on the 1st day of April, 1976. 

Insortinn of 2. In the Bombay Motor Vehicles Tax Act, 1958. as in force in the State of 
IICW section 
14.4. Gujarat (hereinafter referred to as "the principal Act"), after section 14, thellct b n ~  65 

following section shall be inserted, namely:- of 
1058. 

" "14A. (I) The State Government may of its own motion or on & appli- orclcrs. 
cation of any aggrieved person call for and examine the record of any proceed- 
ing under this Act for the purpose of satisfyinp itself as to the legality or 
propriety of any order passed therein by the Taxation Authority or by the 
person or authority referred to in sub-section ( 1 )  of section 14, and if it shall 
appear to it that any order passed therein rcnuires to be modified, annulted, 
or reversed, i t  may. after giving the persclll affected by. or interested in, such 
order, an opportunity of being heard and after making. or causing to be made, 
sucl~ i~lquirp as it  deems necessary, pass such order thereon as the circum- 
stances of the case justify, including an order directing fresh proceedings: 

Provided that no record of ariy proceeding of a Taxation Authority shall 
be called for--- 

(11 in a case where an apwal from the order passed therein has been 
fded, when such appeal i s  pending, and 

tir3 it1 a case where an appeal has not been filed from such order, &fore 
the expiry of the time prescribed for filing stich appeal. 

(2) No order shall be revised undrr sub-section (JI  bv the State Govern- 
ment of its own motion and 'no ~pdication l~tlder that sub-section by any 
nqqrievcd person for the revision of any ordrr shall be entertained by thc State 
Government, after the exniry of two vears from the date nf such order. 

Exp!nnntion.-In computing the period of limitation for the purposes of sub- 
section (2),- 

(0) any period during which the record of any proceeding sh;lII not be 
called for under the proviso to sub-section (1). and 

(b)  any period during which anv proceeding under this section i s  stayed 
by an order nr injr~nction of nnv court. 

shall be excluded.". 

Amendmellt 3. h the principal Act, in the First Schedule. in Part T, in Class A,-- 
of First 
Sohedula. 

(a) for clause I, the foIIowing clause shall bc substituted, namely:-- 

"I. Motor cycles and tricycles (incl~rdinq motor-scooters and cycles wjtll 
attachment for propelling the same by nlechanical power)- 
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(9 owned by an individual, a local authority, a public trust, a Univer- 
sity or an educational or social welfare institution,- 

(a) Cycles not oxcccding 60 KG iniwcight, unladen 30 
B ' 

(b) Cydes cxcceding 60 KG in weight;, miladen but 
not cxcecdirig la0 KG in weight, linladcn 60 

(c) CyoIcs exceeding 100 KG in weight;, l~nlarlcn 76 

(a) Tricycles 75 

(c) ~ ~ c l c s ~ o r  tricycles uscd for drawing a trailer or 20 in 
side-car addition to tho 

rates spccificd 
aljorc ; 

(ii), owned by a ~ ~ e r s o n  other t h m ~  an individual, Twicc the 
a local authurity, u public trust, a University or rates spccificd 
a11 educational ur social welfare instit nt i o r t 2 -  R ~ O V C . " ;  

(6) in clause 111, for the proviso, the following proviso shall be substituted, 
namely : - 

"Provided that where a tax on motor vehicles is Ievied by any focal 
authority, the maximum annual rates of tax under this clause for motor 
vehicles registered for use solely within the limits of such local authority 
shall- 

( i )  in cases where such nlotor vehicles arc wholly or partially exempted 
by such local authority from the tax lcvicd by such local authority, be 
the rates specified in this clause; 

(ii) in any other case, be two-thirds of the rates so specified."; 

I (c) in clause IV, for the proviso, the following proviso shall bc substituted, 
namely : - 

"Provided that where a tax on motor vehicles is Ievied by any local 
authority, the maximum annual rates of tax under this clause for motor 
vehicles registered for use solely within the limits of such local autllority 
shall- 

(9 in cases where such motor vehicles are wholIy or partially ckcmptcd 
by such local authority from the tax levied by such local authority, be the 
rates specified in this clause; 

(it] jn any other case, be two-thirds of the rates so specified."; 
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(6) for clause VI, the foIlowing clause shall be substituted, namely:- 

TI.-Motor vehicles other than those liable to tax under the foregoing 
provisions of this Schedule- 

(i) owned by an individual, s local authority, a 
public tmst, a Univer~ity or m t-ducabional or 
social welfarc institut,ion,- 

(a) Vchiclos not exccading 750 KGin weight, unladen 150 

(b) Vehicles cxcccdi~lg 760 KG in weight, unladen 
but not cxcccding 1500 KG in weight, udaden 225 

(c) Vcliiclcs exceeding 1500 KG in weight, unladen 
but not exceeding 2280 KG in weight, unladen 300 

(d) Vchicles exceeding 2250 KG in weight, unladen, 
in which the total number of seats (including 
that of the driver) and of the standing persone 
permitted to be carried in accordance with the 
conditions of pcrruit granted to the owner of the 
vehicle docs not excced fiftecn 450 

(e) Vehicles exceeding 2250 KG in \veight, unladen, 450pIus 118.10 
in which the total numbcr of seats (including for cadi  such 
that of the driver) and of the standing persons number in 
permit,ted to be oarricd in acoordnnce with thc excess of fift~cli. 
conditions o f  the. permit granted to thn omcr  
of vehicle axcecds fifteen 

(ii) owned by a person other than an individual, !Lvicc the ratcv 
a local authority, a public trust, a University or specified above."; 
an educational or social welfare institution 

(c) after clause VII, the folluwjlig clause and Explanation shall be inserted, 
namely :- 

"VIII. Motor Vehicles falling ~rider clausc I or clause Twice t,he rates 
VI and in~ported intu India after the 31st Ilarch, 1957 spccificd in ciau~c 

I, or, IIS the case 
may be, in clause 
TI. 

Expla(laiion.-For the purposes oE clause I and clause V1,- 

( I )  "educational institution" shall mean such educational institution as is 
recognised by the State Government, by order notified in the Oficial Gazetie, 
in this behalf; 
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(2) "local authority" shall mean any municipal corporation, municipality, 
Cantonment Board or panchayat constituted under any law for the time 
beiig in force in the State of Gujarat: 

 om. (3) "public trust" shall mean a public trust registered under the Bombay 
Aot 

.f Public Trusts Act, 1950, as in force in the State of Gujarat; 
1950. 

(4) "social welfare institution" shall mean any institution engaged in any 
activity conducive to the welfare of the general public and recognised by the 
State Government, by order notified in the Oficiul Gazette, for the purposes 
of those clauses; 

(5) "University" shall mean a University established by or under any 
law for the time Ling in force in the State of Gujarat.". 

FAKHRUDDIN ALI . AHMED, 
Presidet~ I. 

K. K. SUNDARAM, 
Secretary to the Government of India. 
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REASONS FOR THE ENACTMENT 

In order to enable the raising of additional resources it is proposed to revise 
upward the maximum rates of tax specified in the First Schedule to the Bombay 
Motor Vehicles Tax Act. 1958, as in force in the State of Gujarat, in respect 
cf motor vehicles other than those plying for hire and used for the carriage of 
passengers or of goods or materials, 

2. The Bill also seeks to insert a new section 14A ia the said Ace to em- 
power the State Govenunent to revise any order passed by a Taxation Authority. 
or by a.ny person or authority in appeal, for the purpose of satisfying itself as 
to the Iegality or propriety of such order. 

3. Under the existing provisos to clause 111 and clause 1V jn Class A of 
Part I of the First Schedule lo the said Act, where a local authority is levying 
a tax on motor vehicles, the maximum rates of tax leviable on motor vehicles 
registered for use solely within the limils of such local authority is two-thirds of 
the maximum rates specified in those clauses. As a result motor vehicles exem- 
pted wholly or partially from the payment of tax levied by a local authority 
obtain an additional advantage of reduced maximum rates of tax under the said 
Act also. As it is considered desirable not to allow such additional advantage 
to such vehicles, the existing provisos are sought to be amended to provide for 
the levy of tax at full  rates on motor veI~icles exempted wholly or partially from 
levy of tax by a 1-1 authority. 

4. In vicw of the urgency of the matter, it is not practicable to consult the 
Consultative Coinmittec of Parliament on Gujarat Legidation to be constituted 
under the proviso to sub-section (2) of section 3 of the Gujarat State Legislature 
[Delegation of Powers) Act, 1976. The measure is, therefore, being enacted 
without reference to the Consullative Committee. 

M. RAMAKRISHNAYYA, 
Secretory TO Government of Indicc, 

Ministry of Shipping and Transport, 
(Transport Wing). 
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PART lV 
Acts of the Gujarat Legislature and 0rdInance.a promulgated and 

#&uhti;ou uiade by ihe Gdv&mor. 

The following Act of the Gujarat Legislature havirig EKen assented to by the 
Governor on the 12th March 1976 is hereby published for genekS information. 

5. P. VASAVADA, 
Deputy Secretary to the Government of Gujarat. 

Legal Deprtment. 

GUJARAT ACT NO. 9 OF 1b76. 

(First published after having received the assent of the Governor in the 
"Gujarat Government Gazette" on the 17th March 1976). 

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958. 

It is hereby enacted in the Twenty-seventh Year of the Republic of India as 
follows : - 

I. This Act may be called the Bombay Motor Vehlcles Tax (Gujarat hart was 
Amendment) Act, 1976. 

2. After section 3 of the Bombay Motor Vehicles Tax Act, 1958, the M i o n  of 

following section shall be inserted, namely:- 
nea motion 

&ln. 
8A In 80m. 

Ekv LZY 4 
1068. 

3b. "3A. ( I )  On and from the 1st day of December 1975. there shall be levied ~e6 of 
enlmnced 

and collected. on all motor vehicles s~c i f i ed  in clauses I and VI of Clrtss A a, 
48 

IV-EX--] I 



in Part 1 of the First Schedule and on all motor vehicles of like description 
falling undcr Part II of the said Schedule, which are used or kept for use 
in the Sfate, a tax (hereinafter ref& to as "the enhanced tax"), in addi- 
tion to the tax leviable under section 3, at the rate of ten per cent. of the 
amount of tax levied undcr that section. 

(2) The enhanced lax leviable under sub-section ( I )  shall be paid in 
1, - 
d d J h c e '  by tvery registered owner or any person having poss&siQn or control 
of the inotor vehicle- 

(17 annually at the rate specified in subsection (I), or 

(ill for one or more quarters, at one-fuurth of the ratc so specified for 
each such- quarter, or 

( i i i )  for any perioh less than a quarter expiring on the last day of the 
quartcr, at one-fourth of the ratc so specified less one-twelfth of the said 
ratc for every cornplctc calendar month which his expired during such 
quarter : 

Provided that- 
I $,. 

(9 where any such owner or person has, before the commencement of 
:. , the Bombay Motor Vehicles Tax (Gujarat Amendment) Ordinance, 1975, a ~ j  

paid the tax leviable under section 3 for the period of the year or for the t",.; 
' 

period of one or more quarters expiring on the 31st day of March 1976 1978. 
(hereinafter referred to as "the said period"'), such owner or person may 
paysthe enhanced tax for the month of December 1975 and for the quarter 
commencing on the 1st day of January 1976, within the period prescribed 
for the payment of the tax leviable under section 3 for the year or the 
quarZer commencing on the 1st day of April 1976. 

( i i )  where any such owner or person has not paid the tax leviable under 
section 3 for the said period before such commencement, he may pay the 
enhanced tax for the month of December 1975, within the period prescribed 
for the payment of tax leviable under section 3 for the quarter commencing 
on the 1st day of January 1976. 

(3) Except as otherwise provided in sub-sections (I) and (2), the provisions 
of this Act and the rules made thereunder shall, so far as may be, appIy in 
relation to the enhanced tax leviable under sub-section ( I ) ,  as they apply in 
relation to the tax leviable under section 3.". 

1 

Xfepesl of 3. The Bombay Motor Vehicles Tax (Gujarat Amendment) Ordinance. 1975 

of 1Q7L 
3 ''j' Or'* i s  hereby repealed and the provisinns of section 7 of the Bombay General Clauses, 

. Act. 1904 shall apply to such rcpeal as if that Ordinance were an enactment. 1075. 
Born. 
I of 
1904. 
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PART IV 
Acts of-the Gnjarat Legislature and Ordinances promulgated and 

Regulations made by ihe Governor. 

Thc follo\\.ing Act, of the Gujnrat. 1;cgislaturc bfi\+ing been n ~ s c n i r d  to by the. 
n Ion. G ~ v c ~ n o r  OH tlic 30th J111y, 1977 is hcrcl~y pul~lishrd for gv~ lrra l  illfolrn t '  

N. C. BUCB, 
Joint Socretary to t,l~e Cover~lnlcnt of Gnjara t, 

Lcgal Departnlen t .  

GUIARAT ACT NO. 15 OF 1977. 

(First, published aftcr Iiavirig reccircd t hc  a ~ s r n t  of t h e  G a \ ( ~ l - r  I i n  the 
" G~t j (~r f l t  G o z ' I . T I ~ ? ) ~ ~ + I ~  Gnzeile" 011 t hc 30t 11 July, 1977). 

-411 Act furt.Iler to aimnd the Bombay Motor Vchiclcs Tax Act, 1958. 

It is hereby c~~nctcd in the Twenty-oighth Year of the Republic of India 
as follows:- 

1. ( I )  This Act may be called the Bombay Motor Vohicles Tax (~ujarat Shor4 title 
Amendment) Act, 1977. and aommmr 

-me& 
(2) It shall come into force on the 1st August, 1977. 

B ~ ~ ,  2. In the Bombay Motor Vehicles Tax Aot, 1958, in the Birst Schedule, in b e , b m b  
LXV Part-I, in Ciess A,- 
af 

of Fiml Mt4 
dnle to Born. 

1968. (a) for clause N excluding the proviso, the following clause shall he sub- LXV of 1 0 6 ~  
stituted, namely :- 
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"1V.-Motor Vehicles (includiug tricycles) 
plying for hire find used for the e ~ r i a g e  of 
passengers- 

(a) lTehicle~ liccilccd to carry in all uot maro 293 
than three passengers. 

(b) Vcliidcs licellccrl to ctbrly in all foar pas- 490 
sc11gfirs. 

(c) Vehicles licerlced to carry inore t11a11 four The rato sp:cifictl in (b) 
passcngcra: above plus Rs. 100 for 

cwry passenger i11 additiou 
to four passongera which 
thc vehicle is so liccilccd to  
carry.''; 

(b) for cIause VIII, tllo following C ~ R U S O  slliill be suhstitutcd, namo1y:- 

"VIII.-Motor Vcl~icles failing uncler T w i c ~  thc rates specified in 
clausc I or clause I V  or clausc VI ~ ! l d  clause I, clause I V  or as the 
i~nportediuto I l ld i~  d t c r  the 31st Xirch, GHSC u ~ y  bo,clnase VI.". 
1957. 

PRIhTED A T  THE GOVERNMBm CENIRAL PRESS, FANDHINAOAL 
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Separate paging is given to this Part in order that it ruay be Bled aa a 

separate Compilation* 

Acts uf the Gujarat Legislature and Ordinances promulgated and ' 

Reg~tlufiuns made by the Governor. 
< 

The following Act of the Gujarat Legislaturi: Iiaving been assented to by tlie 
Governor on the 10th October, 1980 is hereby published for general information. 

J. P. VASAVADA, 
Joint Secretary to the Govcrrln~eut of Gujitr:i t ,  

Legal Department. 

GUJARAT ACT NO. 18 OF 1980. 

(Fitst publish& after hxvir~g, received the assent of tllc Governor in the - 

"Gujarat Governme~~l Gazette'' on the 16th October, 1980). 

An Ait further to amend the Bombay Motor Vehicles Tax Act, 1958. 

It is hereby enacted in the Thirty-first Year of the Republic of Iudia as 
fol1ows :-- 

1. This Act may b called the Bombay Motor Vehicles Tax (Gujarat Amend. Skrt  tit[*. 

w 
rnent) Act, 1980. 

- 



~illlrllrlrnent 2. In the Bombay, Motor Vehicles Tax Act, 1958, in tlle First Schedule, in Itom. 
a 4 lq'irst I A S V  
sc~iMl,l, lo  Part I, i'a Class A, the Explanation appearing under clause Vl lI  shall be re- 
Horn- 11x1' of numbered as Explunario~t 1 and after the E.rplnnrrtiuu I as so raiumlxred the I ~ ~ ~ .  
195s. 

following Explanation shall be added, namefy : - 

"E.rp l~~t~nl ion  Il.-If a motor vehicle is jointly owned by more persons 
than one, then notwithstanding anything contained in the pi*oviso lo bub- 
section ( I )  of section 24 of the Moior Vehicles Act, ,1939, such motor ir of 

vehcle shall for purposes of clause 1 and Iause VI, bc deemed to be I""- 

owned by a pkrson other than at) individual.". 
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PART IV 
Acts of the Gnjarat Ilegbture and Ordinances promulgated and 

Regdatiors made bg the Governor, 

'Ihc following Act of the Gujarat Legislature having been assented to by the 
Gmernor on the 1st April, 1982 is hereby published for genera1 information. 

J. P. VASAVADA, 
'Joint Secretary to the Govemmcnt of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 20 OF 1982 

(First published after having received the assent of the Governor in  he 
"Grrjmnt Govmnmenl Gazefie" w the 1st  April, 1982). 

An Act further to amend the Bombay Motor Vehicles Tax Act, 1958. 

It ie hereby enacted in the Thirty-third: Year of the Republic of Tndi  
aa follow8:- 

i. { I )  This Act may be called the Bombay Motor Vehiclea Tax shod 18, 
(Qnj8rat Amendment) Aot, 1982. and 

oommeu w 
(2) It ~ h a u  come hta foroe on such data rrs the S h B  Government may, 

ment. 

by noti6cation in the WG%d &a&, hppoint.1 
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Lovy o f  
a clditional 
-tax. 

2, In the Bombay Motor VehicIea Tax Act, 1965 (hereinafter referred Born 
Lxv to ns "the principal Aot"), for section 3A, the following sections ahall be of 

substitufed, namely:-- 1068. 

"3A. (1) On and from thc fist day of April, 1982 them ;-ball be 
levied and collected, on all omnibuses which are cxcluaively used or kept 
for use in the State as contract carriages ! I~erciuaftcr in this section 
referred to as "LLe om;::bus") a tnx (hereinafter referred to as "the . 

additional tax") in ndhtion to t,he t:x levied under sectiou 3, at il 
fie rates fixed by tho State Governrpeak, by ~atiiication in the 0ff;cid Gazelle, 
but not exceeding tho lnnximunl rates specxed in the table below; 

TABLE 

Description of nu omnibus Blaxirnum rate of addit.ioi,al tax 

A. Ordinary omnibuses. (9 ~ o n t h l ?  rate of Re. 240 per passc- 
nger permitted to be carried. 

(ii) Weekly rate of Rs. SO per *&ken- 
ger permitted to  be carried. 

(iii) Daily rate of Rs. IG per passenger 
permitted ta be carried. 

B. Luxury or tourist omnibuses. (i) Monthly rate of Rs. 360 per passenger 
permitted to be carried. 

(ii) 7rVwkly rate of Rs. 120 per pamenger 
permitted to b e  carried. 

(iii) Daily rate of Rs. 24 per pa~enger 
. permitted to be carried. 

(2) Tho additional tax levied under sub-section ( I )  shall bc paid in 
advance by eI7ery registered owner or nny person having passession or control 
of the om:~ihns-- 

(ij montjdy at the rates specified in tho table in sub-section ( I ) ,  or 

(ii) for any period less than a month, weekly or daily at the 
rates specified in the table in sub-section ( I ) .  

(3) Except as otherwise provided in sub-sections ( I )  arid (>) the pro- 
 isi ions of this Act nnd the rules mado thereunder shall, so far as mag be, apply 
in relation to tJ additional tax leviable under sub-section (1) as thel. apply in 
relation ta the tax leviable uudor section 3, 
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3B. ( I )  If a r e g h w d  owner of any motor vehi$e not exceeding of 

76 KG in weight, unladen, rp&ed in clause I of Clam A in part I of tho l'fetimetax. 

&st Schedula or of my m b r  vehiclo of like d~cript~ion falhng under Part 
XI of the mid Schedule rnakm an npplic~ltion in the prmcribd form in that 
behalf to the taxation authority, bhen notwithstauJing anything contained in 
section 3 or 3A it shall he lawful to levy and callect on such motor vehicIo 
such awn as t + ~ x  as is equivalent to the aggregate of the amouiit of tax 
leviable undw  section^ 3 and 3A for a period of seven yeam at the srat existing 
on the date of receipt of such application. 

(2) Upon the levy and coll&tion of a stun as tax in respect of s motor 
vehicle. under nub-scztion ( I )  such motor ;chicle shall cease to be liable to tax 
uader Chis Act.". 

3. In  the principal Act, iu sectiofi 4,- 

( I )  in sub-section (I) for tho words "of n motor voliicle ", the rr-ords ~ ~ ~ ; ~ ~ ; ~ ~ ~  
brackchq, figure and letters, "of a motor veliicle to ~i+hich sub-seci,ion (lhh) o ~ ~ o m ~  
does not- np;.lyH shall be su1)sbiituted ; LXV of 

1058. 

(2) after sub-section ( I ) ,  the following sub-section stnll be inserted, 
namely :- 

"(IAA) ,Tho tax leviable under section 3 shall be paid iu advanco 
by every registered owner, or any persou Iiaving possessio~l or cont,rol, of a . 
motor vehicle specified in cla~ise T of Clnss A in Part I of the First Schcdu~de 
or a motor vehicle of a like descriphion f;gllLling under Part I1 of the mid Sche- 
dulo, annually, a t  t-he rates fixed by the State Gover~~tilcnt urider section 
3 (hereainufter referred to as the "annnai rate"): 

Provided that where the tax is leviable for any period less t , a u  a 
year, such tax shall be paid in advance at tho annual rate less one-twelfth 
of the amual rate for overy colnpleto cnle~~dar  month rrl~ich has expired 
during such year. " ; 

(3) iu sub-section (21, for the words, brackets and fignre ," under 
sub-section ( I ) " ,  tho words "uudcr t l~h section" shall be substituted. 

4. In the prhcipal Act, in the Firat S:hedu!e, in Part I, in Clnss A, in $ $ ~ ~ ~ "  
clause VI, iu aub-clause (i), for itrms Id) and (c), the following items shall ScLodule to 
be subst,ituted, namely :- ~ o m .  LXV 

o f  1958. 

"(a) Vehicles exceeding 2250 ICG in weight, unladen, constr~icted or 450 
hdapted to carry not mwe than ninc persons excluding the driver. 

g$ (e) Vehicles exceeding 2280 KG in weight, unlnden, in mbicll the Hs. 6i.iol- 
plug X'S. 101 total  number of persons permitted to ba carried in accordance with t.ho condi- forelohsuch 

tions of permit grantcd to the owner of the vellick is more ~ ~ R I I  nine (exch~ding numbcr in  
the driver). excess of 

nino.". 

AT 'I3j.R WVEHWENT CENTRAL PRESS, QAEU,HZNAGAR. 







Ada of W Gajamt hgishm and O m -  plrom&ted and 
R@tiw% made by the Governor. 

" The following Act of the Gujarat Legialature having beeneassented t w  
bv tho Governox on the 27th Mamh, 1986 ia hereby published for general 

J, P. VA;SAVBD&, ' 

b t q  to the Government of Gujaratl 
hgal  Department,. 

G U J W T  ACT HO. 15 OF 1986. 
(%t, pnbbhd, after having received the went of the Covernor in 

tbe "Qnja~at Govehment Gazette" on the 27th Maroh, 1986). 

BOMBAY M&R VEEIam TAX ( G u J m T  m m f i )  ACT, 1986. 
AN ACT 

fuktho~ t o  amend %ho herhbay Motor Vehidles T&& Act, 1968. 

~t i. hmeby enaoted in the Tbirtyseventh year of the iEopub1;.c of h d k .  
aa follom :- . 
1. (1) Aot may be Ued t h ~  BomW Motor Vehihla !Pax (Gtujarac d h  

Amm&hent) b t ,  1986. 
lrnd enoament. oommw 

(2) It shall come into force on mob dab the Shte Government may, 
by notihtion in the Wd,  appoint. 
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" F m T  SCHEDULE 

Maximum annual 
rate oftax 

Ra. 

A. &tor vehiolea fiW solely +th pneumatio t p s - -  

I. Mohr oyolea and tricgolet~ (inoluding motor- 
soootera and oyclea wibh attaohment for propelling 
the mme by me0ban;aal power)- 

(9 o m d  by an individual, a local attthority, 
a publio trust, a University or an educational or 
gooial weIfare institution.- 

(a) Cycles not exoeeding I30 KQ in weight, 00 
unladen, 

(b) Cgdw exweding 50 KG in weight, 
unladen bnt not exceeding 100 KG in we@, 
unladen 120 

(c) Wles exceeding 100 KG in weightr 
unladen '16Q 

(e) Cyoles or-trioyoleu nsed for drawing a 8Ohl 
trailer or ride- addition to the 

r l r h  p % e d  above2 

(ii) owned by a p w n  other than an hdividml, MOB the rake 
,a l ~ c d  authority, a publio kuh, a Univemity rpep3ed above. 
or an eduoational or sooial welfare inatitntion, 

, . 11. Motor vehiclu not ex- am KG ia wtight 
! 

- .  unladen adapted and used for invalids . 

III. Motor vehiole~ (inoluding trioyules) uaed for 
the miage  of goods or materMu*- 

I( , 

(a) Vehiolea the registered Men weighb of 
. . whioh doea not exoeed 760 KG 



(b) V e h i h  the registered laaen weight of whioh 
eme& 760 KG but doea not exmed 1600 KG 

(0) Vehioles the reghked lad& weight of 
which exoeede 1600 KG but does not exoeed 
so00 KG 

( d )  VehioIes the hgi&emd laden weight of 
whioh exCBBdtl QOOO KG but doea not exoeed 
m KG 

(a) Vehiolm the repbred laden weight of 
whioh exmeda 4600 KG but doea not exoeed 
goo0 KG 

(f) VehioJes the registered laden weight of 
whioh exwe& gOOO KG but does not exceed 
7m KG 

@) Vehidea the registered laden weight of 
whioh exceeds 7600 KQ : 

Provided that where a tax on motor vehiolea ia 
levied by m y  local authority. the maximum 
annual rates of tax under thie olause for motor 
vehioles re@ered for uae dely within the 
limits of snob load authoriv ahall,- 

(i) in cases where such motor vehicletl are 
wholly or pattially exemptd by such 1 4  
authority horn the tax levied by such l d  
authority, be the r a h  specified in thia 
dame; ' 
(ii) in any other oase, be two-$hi& of the 
18M so lJpealed. 

IV. Motor vehicles (including trioyolea) plying 
for him and used for -dhe Barriage of pammgm+ 

(a) Vehioles l i m d  to  carry in dl no* more 
h three pa=ngem 
(b) Vehiclw li-d to [carry in d four 

P-gm 
(0 )  Vehiola limmed t o  aarrg more than foul 

pasaengem 

2000 
The rate epecified 
in (f) above p b  
TC~. lab/- for everp 
am KG or p& 
thereof in exom 
of 7tiOO KQ : 

900 
The rate s p & d  

in (b) above p b  
Ra. 100 for every 
pamI1ger in addi- 
tion to four p w -  

whioh the 
:;do is so l i m d  



m u m  h l l j  
rate of fao 

Ra. 

Mdided that where a %a on -&hi -di&6 # 

L levied by any lo#l W b ~ t g  '$lib 'k&&Wkm 
annual . rates of tax :Wl@ b U  d k ~ e  !tdr &&or t 

r-md for me solely within the 
limita of an~h loo J MI- 

'(i) iu earn where auoh motor vehiolw are 
wholly or parti@ +Y&Qt&tl P '- - authority fkom 6ifb Yhxi18&tl y %nch%o& 

' lddth~rIty, be the ram specified in thh I 

olauae 5 

(ii) ,jn any other caw, be two-thirds of the 
rata m spwified. . 

;V. Bmhkdctm Vans used* for towing disabled 
v&dm 600 

PI. Motor vehiolea other than 'those h&le t o  tax 
undw the foregoing provisions of:his Schdde,-- 

(8') owned by an individual, a hbd*&tI#h't)&y, 
a publio trust, a Univmity or an edua~ond.or 
moid welfare imtiitution- 

(a) Vehiole not exoedhg 760 EG 'h 
weight, unladen. 300 

(b)  Vebiolea exceedmg 700 KG in weight, 
unladen but not exwed@ l 5 W G  in *eight# 
unladen & 

(c) Vehidetl exceeding 1W KG in weight, 
unlsden but -aot excee-din$ 9260 .KG 'h ' 
weight, unladen , 

(d) *trebles exoeehg 2260 KG in weight, a 'm whiob the total number of rreata 
Qqoludipg ,that of the driver1 and of the 

I &dbq pereonti permitted to be carried 
, in aoeordanoe with the conditions of per- 

/ .ngit ,gaptad to the owner of the vehiole 
'd6w not exceed twenty 1600 

C 



Marimam annual 
rate of tax. 

Re. 

(e) Vehioles exmeding 2250 ' KG in weight, 1600 $ka Re. 201- 
unladen, in whiah the totd number of mts (in- for e . h  suoh nnm- 
dudhg that of. the driver) and of the standmg h r  i~ ex- of 
persona pmitkd to be &ed in mrdanoe twenty. 
wi$h the oonditiona of permit grated to the owner 
of vehiole exceeda twenty. 

(ii) owned by a pemn other than an- individwl, Twiw the rates 
a 1 4  aubhority a public trast, a University a w e d  above. 
or an edncationd or social welfsre inabitution. 

' 

m. Additional tax psyeblo in respect of motor 
rehiclea used for drawing trailem- 

(4) for eaoh'trailer when the trailer is 'used The raw speoSod 
for the oarriago of g d  in chum ID in 

reaped of motor 
vehiolea d for the 
l m i a p  of goods or -- 

materiala. 

(ii) for eaoh trailer whon the trailer is m q o r  The ram apedied 
the carriage of paasengers in claw fV in 

reaped of motor 
vehiok plying for 
hire and used for 
the carriage of 
pawngem. 

(iii) for eaoh trailer when the trailer is used for 
, any other p* : 

Provided that two or more vehioleg &$I not . 
be charpble under this alaaae in reerpeot of the 
same trailer. 

WII.  motor Vehide~ falling under elam I or "Twica the rates 
olause IV or ,  olame kl and manufadared out of spdisd in clause I, . 
India and imported into India a h r  the 31at Maroh, ohme IV or, 
1967, m the w e  may be, 

olaune VI. 
'lV--Extra;l&2 ' 
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Eqdanatbn 1.-For the purpose of dam I and c l a m  VI, 

(1) "eduoatioml id ta t ion"  shall mean euoh educational institution 
aa is reco@ed by t he  State Qovelpment by order notified in the Q@Gd 
&We, in this behalf ; 

(2) " l o d  authority" &all means any manicipal cuporation, m u d -  
pality, Cantonment Board or Panahayab mnstitnted under any law for the 
time Being in form in the State of flujarat; 

hm. 
(3) "publio tm&" shall mean a publio trust registered under the 

Bombay PubLio Rust A&, 1950 as in form in the State of Qujarat ; 01 
IOU). 

(4) "social welfare institution" shall mean any institution engaged in any 
aotivity conducive to the welfare of the general publio and recognhed by 
the State O o v e m n t  by order notified in the O f f W  U, for the 
p n r p o ~  of those olansea ; 

(5) "Univo~~itj" shall mean a Unive~ty d a b w e d  by. or under any 
law for the time being in force in the. State of Gnjqt .  

E q W i o a  II.-If a motor vehide GI joint1 y owned by more pemm 
than one, then notwithahding anyhq crontsined in the provim to snb- of 
m i o n  (1) of seotion 24 of the Motor Vehiola Aot, 1039, such motor vehi01~ lwg. , 
ahall, for purposes of c l a w  I and dame VI, be deemed to be owned by ' 

I?  

a person other than an individual. 
I 

B. Mohr vehiclea other than those fitted The rat- shown in olass A 
solely with pnenmatio tgrrea. plo4a 60 per wntum. 

C. Dealem in, or manufaoture~ of, 
motor vehidea- ' 

For a general lieenm in r e a p t  of d 
motor vehidea . . 150 

, - .  ' f 

Pea-II d i b  using fud ow . The rate- ~hown in Part I p h  
$J& that1 ~1ml0p &pi&, a surcharge of 60 per c e n b  

on all or any dass of motor 
vehioh mentioned therein". 
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Stpnrate paging is given to this Part in order tttal Y 
nmy be %Ied as a separate cornpilabion. 

PART n7 
Acts of tbe Gujarat Legislature and Ordh~ances promulgated and 

Regulations made by tbe Governor. 

The following Act of the Gujarat Lcgjslature having beer1 assented to by the 
Governor on the 3rd April, I987 i s  hereby published for general informrrtion. 

3 .  N. BHATT, 
Secretary to the Governmei~t of (;ujar;lt, 

Legal Department. 

GUJARAT ACT NO. l j  OF 1987 

(First pnblished, after having received the assent of the Covenlor in the 
"Gujarnr Govertti~re~lt Gazette" on the 3rd April, 1987) 

An Act further to amend thc Bombay Motor Vehicle Tax Act, 1958. 

It is hereby enacted in the Thirty-eighth Year of the Republic of India as 
follows :- 

1. (1) This Act may be ca.lled the Bomhrlv I\Iotot Vehiclea Tax (Gujarat short title 
Amendment,) Act, 1987. nnd 

Oommence- 
men t.. 

(2) It shall cotfie into force 011 such date s.9 the State Gavenlment. mny, I 
1,p rlotificntion in the OJjicinE Gnzelte, appoint,. 

17-1 
XV-Extra-17-1 



Amendmmt 
of mtion 2 
of Born. 
LXV of 
l e a  

Amendment 
of wot,ion 3 
of Born. 
LXV of 
of 1958. 

Deletion of 
seotion 8B 
of Born. 
LXV of 195h 

Amendment 
of Baation 4 
of Born. 
LXV of 
1958. 

8. In the Bombay Motar Vehioles Tax Act, 1958 (hereinafter referred to 
as "the principal Act"), in amtion 2, clause (8) shall be dcleted, of 

1058. 

3. I n  the principal Act, in section 3, in sub-section (I) , -  

(1) for the words "but not exceeding the ~naxinluw riites specified in 
tho Firat Schedule7', the words "but not exceeding hhc unximunl rates 
specified in the First, Second and Third Schednles" shnll bc substituted; 

(2) for the first proviso, the following shall be substituted, namely:- 

"Provided that in the case of any motor vehicles (irrespective of ~vhethcr 
they are specified in the Pirrit SGhedule or the Secorld SclieduIe) kept by 
a dealer in, or mapufacturer of, such vehicles, for the purposes of trade, 
there shall be Ievied and collected annually anch arnourlt of tax not excee- 
ding Rs. 250 as the State Government may, by notification in the Officiu! 
Gazew specify on those mohr vehicles only which art! permitted to be used IV or 
on the roads in the manner prescribed by rules made under thc Jiotor Ig3~. 
Vabicles Act, 1939.J', 

4. In the principal Act, section 3B shall: be delctcd. 

5. In the priacipal Act, in aection 4,- 

(1) in sub-section ( I ) ,  for the portion bcginuiug with the wards "The tds 
leviable" and ending with the words "does not apply", the following ~ 1 1 ~ 1 1  be 
substituted, namely:- 

"The tax leviable under section 3 in re3pect of a motor veliirle speci- 
fied in the Pirst Sc.hedule shall be paid in advance by every registered 
owner, or any person having possessiol~ or control, of such motor vehicle."; 

(2) sub-section (IAA) ,shall be deleted ; 

(3) afkr sub-section (IA), the following sub-section shall be inscrt,ed, 
namely :- 

"(IAB) (a) The tax leviable under section 3 in respect of a motor 
vehicle specified in the Second Schedule or the Third Schedule shall be 
paid in advance in lump wm, by every registered o~vner, or any perfion 
having possmion or control, of such motor vehicle. 

(b) Any motar vohiole whioh has ceased to be liable to tax audey sub- :;if section (2) of seotion 3B exhting before tho commencement of the Eombay 
Motor Vehicles (Gujarat Amendment) Act 1087 shoIl continue to be so 
ceased".; 

(4) in sub-amtion (2), the words "for auy period IcesTthan oneJyearW 
&fl, be Qleted, 

&L 
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F. In theTprincipa1 Act, in section 6 - 

I:) in sub-section ( I ) ,  in clause (a) for the words "a token", the words 
"a receipt" shall be stlbstituted; 

(2) iu the niwginal notc, for the words "tax token", the word "receipt" 
~ 1 1 ~ 1 1  ba substituted. 

7. In the principal Act, in section 6 - 
( I )  in ~uh-section (2), the words "the tax token and" shall be deleted; 

(2) in scb-section (51, for the words "a fresh tax token in place of the 
original tolcen", the words "a receipt in respect of the additional tax" 
shall l ~ c  sr~hstitutcd. 

8. In tlic prinoip::l Act, for ~ection 7, the following shall be eubstituted 
r~aulely :- 

"7. Wherc any ~notor vehicle apeeified in the First Schedule, in respect 
of which n tnx, for any period has been paid, is altered during such period 
or proposetl to be uscd during such period in auch rnamer, as to cause. 
the vc!iiclc to becomc a vchicle in respect of which,- 

(a) a higher rate of tax is payable with reference to the r a h  h e d  
by the State Government under section 3, having regard to the maximum 
rates specified in the Rrst Schedule, or 

(b)  lmnp slim tax is paysblo with reference to the rates &zed by the 
State Government under section 3, having regard t o  the maximum rates 
specified in Ghe Third Schedule, 

the registered owner or person who is in possession or control, of 
such vehicle shall,- 

(i) in the case ivhcre clause (a} applies pay for tho unexpired portion 
of such period sinm the vehicle is albred or proposed to be wed 
nn additional tax of a sum equal to the difference between the amount 
of tax payable for such unexpired portion at  a hrghor rate and the 
rate at which tax was paid before the alteration or me of the vehicle 
for that portion, * 

(ii) in thc case *where  lau use (b)  applies pay such lump sum tax at 
tlie rates fixed by the State Government under section 3 having regard 
to the maximum rates specified in the Third Schedule.". 

9. In the principal Act, in section 9,- 

( I )  in sub-section (I),-- 

Amendmeat 
of modon 5 
of MQm. 
LXV of 
1oa. 

Amendment 
of seotlon 6 
of Born. 
TAXV of 
1968. 

Substitution 
of &ion 7 
of Born. 
LXV of 
1958. 

Payment 
o f  additional 
tax or 
Iump-sum 
tax. 

Amendment 
of mtion 9 
of Born. 
LXV of I 

leMI. 
(a) for the portion beginning with the words "Where any person" and 

suding with the words "have been surrendered" the following ahall be 
substituted, namely :- 



"l\7h'herc any perEon who has paid the tax iri advance in rebpect of' 
a lnotor vehicle specified in the Phst Schedule, produces a certificate 
signed by u 'raxation liuthorit,y stating that the certificate of taxation 
issued in respect of such vehicle has heen surrendered"; 

(b) in clause (a), in sub-clnlise (i), for the words "the tax token and 
certificate of t,axation are snrl.endered", the words "the ccrtdkatc of 
t a x r ~ t i o ~ ~  is surrendered" shall be wbstituted; 

(2) in aab-section (Z), for the words "in respect of a motor vehiclu", the 
rrords "in respect of a motor vehicle specifietl in the First Schedule" shall 
be substituted; 

(3) in sub-scction (3),- 

(a) for tlic portion beginning wit11 the words "Where a motor vehiclo" 
and cndiug mit,h the words "at a lower rate", tho follorring shall be suh- 
stituted, l~arnely :- 

"IVl~eere a motor vehicle in respect of whidi the tax fixed under 
section 3 having regard to  the miil;jtl~um M ~ C S  specified in the First 
Schedule has bccil paid is altered or is uscd in such manner as to 
cause it t o  bcconle n vehicle in respect of which the tax so fixed is 
leviable a t  a lower rate"; 

( I )  the words "the tax loken and" shall be deleted; 

(c) for tho portion beginniig with the words "and the Taxation Autho- 
rity" and ending with the wmortis "in the certdicate of taxation", the 
following shall be substituted, namely :- 

"and the Taxskion Authority shall cause an entry of such refund 
to hr, rilade i l l  the certificate of taxation issued in respect of such motor 
vehir.1~''; 

(4) in aib-section (4) ,  in clause (n), in sub-ciause (a), the words "the 
tax token or" shall he deleted; 

(5) aftcr sub-section (4), the follomir~g sub-aection shall be added, 
namely :- 

"(5) Where a Taxation Authority is satisfied that-- 

(a) for any reason whatsoever- 

(i) a niotor vehicle spccdsd in the Second Schedule or, as the case 
]nay be, tho Third Schetlulc (hereinafter in this sub-section referred 

- t o  as "such motor vehicle") is rcnlovcd to any other State; or 

(ii) the registration of such motor vehicle is cancelled; or 
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(6) sl~ch motor vehide is altered or proposed t o  be used in such 
u ~ a ~ i i ~ c r  lis to r:iuse s11r11 ?l~otor vchicle to becomu the vehicle liable 
to payuieilt of tlir ;it a rate Gscd by tlie Stutc C;ovrrnluut~t m~(lcr section 
3 hai-i~ig regard to the maximmi l n tes  spcrified in the First fichedule, 

the ~ C ~ S O I ~  \vho lliis pair1 the 1111np stllu tiax in respert, of sucli nlotor vel~icle 
shall, oli an al)plic;it,inn made i l l  that, I~cbalf, Ilu cnt,itletl to a refurtd 
of such nnloru~t as rll;iy Ile rlctur~i~ilir.cl 1.1)' tlic T i~sa t i r ,~  .4ut11urit,y Iiavi~g 
regard to  snch principles :is inn? I)t: pl.esr:1.ibed.". 

10. In  thc priilcipi~l Act, ill sectmion 1 1, i ~ i  sub-section ( z ) ,  in  cla~tsc (c),  Amendment 
for words "Second Schedule", the irorcls "Fourth Scliedule" sllall be snbstituted. $ ~~~~ I1 

LXV of 
1958. 

11. In the priricip~l bet, in sectiou IS, in sub-section ( I ) ,  for the n~ords Amendment 
of seation 18 " ~ ~ h i c h  n-ould ha r e  beell pa!,able for suoll 11criod or part  thcrcol i ~ i  respect 
,f B ~ ~ .  

of that  i ~ ~ o t o r  vi:l~icle a t  the ~nnsilfi~uu rlite of t a u  specifirrl in the First LXV of 
8cliedulc", fhc words " 6 0  due" shall l ~ e  substituted. 1958. 

12. In  the I ) r i ~ ~ i p a l  Act;, ill s~,~. t , i~.~i i  23: in S I I ~ J - S C C ~ ~ O ~ ~  (?),.- Amendment 
of mtion 23 
of Born. 

( I )  ill 121,iuse (cj, for t h e  rtwrcls "tho tax tub" t h ~ :  1v(+rd9 "111~ receipt" I,XY of 
shal l  be ~uljstil~uterl. 1958. 

(3) jli clause (c ) ,  thr: \sortls ';mid t;llc lirillciples for detcrrliiiiir~g thd 
raiuoullt of refuiicl iuldr:r s r~ l i - s cc t i u~~  (2 )  o l  that  scctioli" sliall l>r, added 
a t  tlle end; 

(3) clause ( ) I ( )  shall bo cleleteil. 

Amcudmerit 13. 111 the principal Act, in section 25, for the wortis "Third Schedule", ,,tion 28 
the \vortls "Pifth Schedule" shall hc sul~sti tuted.  of  om. 

LXV of , 
1958. I 

14. In ths principal. Act, in the P i rd  Scliedulc, ill I'nrt I, u~lder the hmcndment 
of tha First hcading, A. 1\Iotor Vehicles fitted solely 1i.i th pneu~nlatic tyres----, Sohedule of , 
Bom. LXV 

(a) clallsea I and II shail be rlclctcd; of 1g58, 

(b) in cliaase T T I ,  in sub-clause (i), iteius (n),  (b)  and (c) shall bc deleted; 

( c )  ill clause VII1,-- 

(i) the words and figures "clause I or" shall be delcted; 

(ii) the word and figuru "clause I" shall be rleloted; 

((1) in Explanation I, for thc words uild figures "for tho purpose of 
clause I aud clause VI", the x-ords sud figures "for the pnrpose of clause VI" 
shall be snbstitaterl; 

I 
(e) in Explal~ation 11, for the words and figures "for the purposes of 

clnuse I and clause VI", tho words and figures "for the pwposo of clause VI" 
shall be substituted; 



(f) clam C shall be deleted. 

m r i o n  of 15. In the principal Act;, after the First Bchedulo, tho following Schedules 
ew shall be inserted, namely :- t Born. 
9 v  of 

"SECOND SCHEDULE 

(See section 3) 

Maximum rat0 of 
lump sum tax 

Rs. 

Mdor vehicles ( o k  than transport wAih) 
rqisimad in the State of @jarat on m 
rspr the 1st AM1 1987. 

Part-I-Motor Vehides using motor spirit 

A. Motor vehicles fittcd solely with pneumatic 
t F -  

I 
i I. Motor cycles and trioyclm (including motor- 

swotem and cycles with attachment for 
propelling the same by mechanioal power)- 

(i) owned by ran individual, a local autho- 
rity, a public trust, a University or an 
eduoational or sooial welfare institution- 

(a) Cycles not exceeding 60 KG in weight, 
unladen 600 

(b) Cydles exceeding 60 KG in weight, 
unladen but not exceeding 100 KG 
in weight, unladen 1500 

(c) Cyolea exceeding 100 KG in weight, 
unladen 

Is& 

(e)  cycle^ or trioyolea, used for drawing 
a trailor or s ide~ar 500 in addition t o  the 

rates specified above : 
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(ii) owned by a person other than an 
individual, a local authority, a public 
trust, a University or an educational or 
social welfare institution. 

Maximum rate 
of lump suu 
tax1Rs. 

Twce the rates 
specified abovo. 

IT. Motor Vehicles not exceeding 250 KG in weight, unlsdon 
atlapted aud used for invalids 

111. Uotor vohiclcs other thau those liable to tnx undcr the 
foregoing provisions of this Sclldule- 

(i) o w ~ e d  by ttu individual, a local authority, a public 
t rust ,  a Urli-r~ersity or an educational or social welfare 
institution - 

(a) Vehicles not; exceeding 760 KG in weight, udoden 4500 

(b) Vehicles exceeding 750 KG in might, u~lladen but 
not exceeding 1500 KG in weight, uillnden 8000 

(c) Vchicleu exceeding 1500 KG in might, unladen but 
not exceeding 2250 KG in wight, unladen 10000 

(ii) olvfied by a pcrson other than an individual, a local Twice1 the 
authority, a public trust;, a U~liversity or an rates speci- 
cducatioilal or social melfsro institution. fied above. 

IV-filotor JJehiclcs falling under clause I or clause 111 and Twice the rates 
lllanufactfircd onf, of India and imported into India speoified in clause 
afhr  tho 31st March, 1967. I, or as the caae 

may be, clause 111. 

Bxplmtatim I.-Tor tho purpose of clause I and clause 111, 

( I )  "educational institution" shall mean suoh educational institutioll 
as is recognised by the State Government by order notified in the OfJ.&l 
Gazelte, in this Lohalf; 

(2) "local nuthority" shall mean any municipal corporation, munioi- 
pl ity,  cantonment h a r d  or panchayat condihted under tauy law for 
t.he time being in force in the State of Gujarat ; 

I 

(3) "yulblic trust" sl~ull mean a public trust registered under the XXIY 
Bombay Public Trusts Act, 1960 in force in the State of Gujarat ; ol1050. 
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(4 )  "social  elfa are insfitution" shall m e a i l  ally ins i tut io~ engaged in 
any w,hivity c o r ~ d ~ ~ c i v c  b thr, wclfitrr of t h e  gener~i public and recognised 
by the State Goverilrnc~~t hj- orrlcr notified in tohc Of&inl Grr~e-ettc, for the 
purpnsce of those c!ausr:s ; 

(5) "Ullivctaify" sh;sll nlr-an R C i l ~ i v ~ r ~ i l ~ ~  cstab!i~hcrl bq* or u~idcr 
;tnjT law for tkc timc \)tin:: in fort:c in the Skate of  Uajnrat. 

Explnj>atiau I [ . -  If R ~notol* rehirlc? is j o i ~ ~ t l y  n\vncd by more pcreons 
Gha11 one, fhen not~vithutnurling a,rlytllir~g contained in the proviso to snh- 
aecfioll (I) of sectioll 21 nf tlir 3lot;or Veliiclcs :\ct, 1939, such motor 
\7clliclr. sllnll, for purpnscs of r:Inuf;c 1. m ~ r l  c l i l~~sc  I1 I: be dccnlcd t o  l)c 
o~v\-ucrl I I ~  ;t persol1 utlicr th;~,n a11 itltli\,itlnnl, 

13. 3b)Los \ rcl~ides ~ l , l i ~ r  tli:b11 thllsn fitlcd The rates sho~vn ill C ~ R T S  

solaly wit11 p n c ~ m ~ a t i c  tyrcs. 4 plus 51) per cc~li;n~n. 

t'nrt I1 -Motor uel~iclcs .sz~sily jtwl olljcr ililtlt 'I'ltr: rates sho\\.~l i l l  Part 
~ m l u r  spivit. 1 plus n s~~rcflargc of 

50 per r:enfam on 
all or any class of 
lnotnr vehicles mcntioncd 
thcrcill . 
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THIRD SCHEDULE 

(See section 3) 

I Motor vehicles (other than transport vehicles) rcgistercd in the Stmuto of Gujerat before the 1st 
April, 1987 and motor vehicles (other t,hau transport vehicles) registered in any othm 
Stah before or on or after the 1st April, 1987. 

Pad I-Motor V Q ~ ~ ~ C ~ C S  using motor spirit. 

A. Notor vehclw fitted solely with pneumatic tyres- 

I. Motor cyclcs and tricycles (includiug motor-scooters and cycles with attacl~~ucllt for p rop -  
lling the snme by niechauical power)- 

(i) owned by an individual, a local authority, a public trust, a University or nu ctla~at~ional 
or social welfare institution- 

hIaximu~n ratc of l u i n ~ ~  srlin tax 
- , -. - - - - . . . . . . . - -. -. - 

Cyclcs not Cyclcs cxcee- Cycles excee- Tricycles. Cycles and 
exceeding ding 50 KG d ~ u g  lOOKG Il'ricycles usri i 
60 KG in in weight, in weight, for arming 
weight,, ~lnlnden hut unladen. t,railor or 
uldaden. not excee- side-car. , 

ding 100 
KG in wsight, 
unladen. 

R8. Hs. Ks. Rs. Rs. 
(4 (b) (c) (4 (4 

If the vehicles j8 already In t cldit ion to thc 
registered and ih nge from rates specified i l b  

the month of registration is- colamfi (a), (b), (GI 
or (d)- 

(i) not more than 1  ears. 5501- 14001- 1 ma/- 1 SSO/- 4801- I 

(ii) more than 2 years hilt 
not more than 3 years. 6001- 13001- 17801- 17C0,'- 4601- 

(iii) more than 3 years but 
not more thn 4 years. 4501- 12001- l640/- 16401- 4401- 

(iv) moro than 4 pears bub 
not more than 5 years. 4001- 1lOOl- 15201- 15201- 4 SO/- 

I 

I 
(v) more than 5 pears but 

not inore than 6 years 3501- lOOOl- 14001- 14001- 400;- 
I 

(vi) inore than 6 years bnt 
not more than 7 yeam. 3001- 9001- 1280/- 12801- 3801- 

XV-E--17-2 
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(vii) mare than 'i years hut  
not more than 8 years. 2601- SOOl- 11601- 1 l G O / -  3601- 

(viii) Inore t , I ~ n ~ l  S ycn1.s but 
not lnore than 9 years. ?,00/- 7001- 1040!- 10401- 3401- 

(ix) marc thnn 9 ycrlrs b l ~ t  
lot more that1 10 years. 150,l- OOOl- 9201- 9201- 3201- 

(I;) morc tlian 10 years but 
not Inore than 11 pears. 1001- 5001- 8001- SOOl- 3001- 

(xi) more that1 11 yenrs but 
not morc than 12 ycars. (;O,l- 4001- SSOl- 6 ~ 0 1 -  2SUl- 

(xii) more than 12 ;pears but 
not inore than 13 years. 601- 3001- 5601- 5601- 2601- 

(xiii) more thnn I3 years 
but not more than 14 
ycnrs. GO/- 2001- 4.10!- 440/- 240l- 

(xiv) inorc than 14 years. 601- 1001- 320/- 3201- 2201- 

(i i )  owned by A person other than an individual, a local Twice the rates specified above. 
authority, a public trust, a University or an cdnca- 
tional or social welfare iwtitution. 

11. Motor Vehicles not cxceetlirig 250 KG. in weight, 
unladen adapted and useti for ilwatih. 

If the vehicles is ahead7 registcred 
and its age from the month of ~~giu t ra-  
tion is- 

(i) not more than 2 years. 

(ii) more than 2 years but 
not more that1 3 years. 

(iii) morc than 3 ycars bnt 
not more than 4 years. 

(iv) morc than 4 years but 
tioh mcjrr: than 6 years. 

31axjmurn rate of 
lump sum tax 

E?-. 
1401- 

(v) more thnu 5 yearn but; 
not more than 6 yaars. 



PART W ]  GUJARAT GOVJ3RNE6BNT GAZETTE, EX., 3-4-1087 17-11 

(vi) more than 6 yeam 
but not more than 
7 year$ 

(vii) more than 7 years 301- 

111. Motor vehicles other than those liablo to tax under tho foregoing provisions of this 
Schedule- 

(i) owned by an iudividual, a locd authority, 
a public trust, a U~livorsity, or an eduoa- 
eiorld or social welfare institution. 

Maximum rate of lump sum tax 

V$ipIes not Vehi.clcs 
exceeding exceeding 
760 K.G. in 750 KG. in 
weight, woight, 
unladen. unladen 

but not 
exweding 
1500 K.G. 
in weight, 
unladen. 

Rs. Rs. 

Vehicles 
exqeeding 
1600 K.G. in 
weight, 
unladen 
but not 
exceeding 
2250 K.G. 
in weight, 
unladen. 

If the vehicle is already registered and 
its age from the month of registration is- 

(i) not more than 2 years. 42501- 76001- 90001- 
L 

(ii) more than 2 years but not more than 
3 yeam. 4000j- 7200j- 9000/- 

(iii) mom than 3 yeam but not more than 37601- 68001- 8600j- 
4 yeam. 

(iv) more than 4 years but not more than 
5 years. 35001- 64001- 80001- 

1 

I (v) ,mom kbpp 5 years but not more than 
I 6 years: 32501- 6ooO~- 76001- 
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- -- - 

(a) (b) (4 

(vi) innre thmi G pars  but not more khan 
7 years. 30001- 66001- 70001- 

(vii) lnorc than 7 years hot not more khan 
8 ycarrj. 27501- 52001- 65001- 

(viii) ~ 1 0 ~ 4 3  that1 S ycam but nut lilorc than 
9 ycsrs. 25001- 48Wl- SOOOl- 

(ix) niorc tlian 9 ycars_buC not morc than 
10 ycnrs. 22501- 44001- 55001- 

(x) morc t!iai~ 10 ycar.3 bllc not more than 
11 ycars. aoool- 40801- 5o('w 

(xi) ~norc than 11 yews bu~t not ]nore than 
12 years. 17501- 3600l- 46001- 

(xii) lnorc i;hail 12 ycars hut not more than 
13 years. 1500l- 32001- 4000l- 

(xiii) lnorc than 13 ycars: but riot ]nore than / 

14 ycars. 12501- 28001- 85001- 

(xiv) more than 14 years. 1000 j- 24001- 30001- 

(ii) Owned by ,a person other than a11 individual, a low1 autho- Twice the ratas 
rihy, a public hrast, a University or an educational or soical specified ahve. 
welfare inutii;ution. 

IV. llotor vchiclcu falling under clause I or clause I11 and manu- Twice the r a w  
factnred out of India and imported into I n d i  after the S l& speoified in clause 
March, 1957. 1 or, BB the em8 

may be, c law l[IX. , 



1 E@& I.-For the purposes of dam0 I and clause III, 

(1) "educational institution" shall meall such educational institution a3 
is lrecog~isod by thc Stah  Govemnlcnt by order notified in the Official Gaze- 
&, in this behaK; 

(2)  "local authority" s h d  mean any xunicipal corporation, ~nunicipdity, 
cantonment board or panchayat constitated under any law for the time 

p being in force in the State of Gujarat; 

Born- (3) "public trust" shall mean a pllblic trust registered under the Bom- 
XXrx of bapPubl icTr~is tsAot ,1950r .s inforcein thcSt~teofGujara t ;  
1950. 

( 4  "social n-lfaro institution" ahall mean any institl~tiorl engaged in ally 
activity conducive to the rvelfare of the general public and recogniued by tho 
Stato Gover~lment by ardernotificd in the Official Gazette, for the p u y o s c ~  
of those clauses; 

(6) "Uuiversity" shall lncatl a University estnblished by or nntlcr ally 
la~v for tho tinme being in force in  the State of Gujnrat. 

Ex&n&'oi~ 11.-If n motor vchicle 1; jointly owned by Inore pcrwns than 
IV of olle, then notwitL5txndill g aiiythiug contained in the I ) ~ ~ - \ , ~ M I  to sub-scction(1) 
1930' 

of section 24 of the Motor Vellicles Act, 1939, such nlotor vehicle shall, for 
purposes of clausc I and cbuse 111, be dco111ed to be o~vned by a person other 
thr.n an intlividual. 

3. 3Iohr vehicles othor than thoso The ratos shown in class A plus 50 
fitted solcly with pneumatic tyres. per wntuln. 

Part 11 Mohr Vehkla W ~ V  fuel The rates showu in Part I ylw a 
other t k a ~  m t o r  spirit. ancharge of 50 per centurn on 

all or any chss of rnotor vehicles: 
mentioned therein.". 

Amendtueu t 16. In the Act, the oxisting SECOLND 8cmDULE shall be re- 
of bnd nulllhered ;LS i:OU LiTH SCHEDULX. Sahedule oC 
Born. LXV 
of 1958. 

Amendmen 
17. L1 tilt I~riwipal Act, tho axisting THIRD SCH~~~)UTJE shdl he rclinm- of 'J"irrl 

berod ,G FIFTH SCHEDUJJE. SEhda~le of 
h m .  LXV 
of  1958. 

GOVERNMENT CENTRAL PRESS, GANDAMAGAR. 





. _ -  - 

( h )  for the won& and @re d - M o t &  Vchiclcs k, 1939". hro wordrig - 

+ .  

and %a Mutor Vehkla Act, l98P shall bs suWlutad; . , 
' tad 
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EXTRAORDINARY. 
* S U w m  BY AIJTMORETYb 

I 

Val. -m- BATWAY,, YABCR ~ 1 , 1 9 9 2 P A ~  1, 1914 . - 
- 1: * 

! 
i .  

~ ~ L ~ Q e t e i s P s r t B a a a d c t t m k  
. ?m b m r n . n # @ - t w e m p W h a  ; i 

I ' 
- - 1 . '  I 

-E A.%'T +lV .* 
! 

- .  
. A & o l t h 8 ~ ~ s m l ~ ~  . IJ 

* - ~ ~ ~ ~ ~ ' ~ .  I 
I 

~ a o ~ ~ d ~ f t h c ~ u ~ & & ~ ~ l n g b ~ e n s s ~ e n f l d ' m ~ ~ /  
the 21st March, M, L hereby p b W  for gmqd Momnth I 4 

! R. EL .Gum I 
. - 

ssntary aebc-*d GI&& i 
5 

! - i 
.GUJARAT A m  PSQ, 3 QF SOb2. 

(Pwt p u W b ~  aftrc having received the ' a s s s o t ~ o l ' ~  ~ ~ 1 :  in'trm 
%@t Gbvemmw Gktettd' qa the 21st March ,1992). . , -. I 

, . 
ANACI' 

~ t k r n a m m d t b s ~ k Y  Motav~TaX~d.  195% 

I Itia here'by e i a t e d  in the 2crty:tMd T&of the Rqubl;oof hdia ,,. , 
as .fdlow~:- . :  ! 

1. !Phis &'mapBeoalledk6e&rnhy'&brv~hidee~ax(~t / f h b  

. Bmencament)' Boe, IQ* I ' 
d--1 

- i *  
. . @) It &dl mme into fame d. .on@: - I - 
. 

A the Bornby WE  vehicle^ Tax e, 1958 @Preinafterlre*rrad b- 1 F- rIIA.* a ,  %he.prin~ipai w'), in &dion 34- . . - 
-3 + - 

- L .  

1 U J  PI. 
1Lmd 

{ I )  in wbsP.&h h. in the @bls,. e n t r y  1,io oolumo 2, tor $ekfiqmes / 1- 
'*iStp'$, the figures .''l€W!' ahdl he mbditakd; 

, . . . . .  I 
(4, in sub&etioetion (a), for chase [b)+ tbe %110wing &11a Bhan be su~%utd , {  . ,  . . , . 

namely- . I -. .. . % .  - 
i 



(GI eL +dmd % & & y i ~ ~ ~  &, A. -' rpmM@dQb . . 
' k dmed .m the ~f 'a 1wtur;p'pr tomi& . .- ~maibw: - , - ,  - 'r' 

. - 
. p - i d ; e , d ' t b a t f o r t h e u r p o ~ b f d e t e r m i n j n g ~ ~ o & ~ d & ~ & - '  > 

1 t h i ~ & ~ p l y . s ~ D b ~ & ~ q d , i n ~ w h i o h  dwigwt&omnibu~h.s& ..' 

4  be^ me$. adept- for' w, N . > b e  hikeninto awonnt ss oom- ,. d o p m p ~  , 
I ' moath&-g , . ,:y - ,  !$Jgp; - ,  x 

- o \ . b B s - - q & ~ & ~ ~ ~ t a r s . ~ a h s v i h  poaPesaionorcontv~l 
- -of 0 deeigmbii *omdLbaa, who-,bas p@dmtSr &rthii,'&&onpvq . 

ta Gha ~ - t ~ k h o b i i  of tb +M & v e t  auoh 'ofgiwr YW, bafo* the 
Tang &+he 'I)-r of w&rt, Gnjasat ek, ias may, by b y w  ' 

- h&b Dl]*- be +utb&d in tb behalf by the &~-Qgvemment 
.. - * ~ t t h e , ~ t e d ~ ~ h @ ~ & o f t R b i & t ; h e t s s b b m p a i a b  

Tor iewG &yo$ the oontml' oY mob, owpmox penmi rrot been r n t d  om 
- hp far tbe use for a cdinwua + 08 ofna.lta~ t h  one mmtb bn*, 

e x d n g  three WI& in a yeax? he BY bq &fled to tbe refaad .of an 
arnbant 64d ia OD,B'-~W&~ of &e mpud rate'af the tdp&i& in &peck 
qf audt omaibus, for L a h ~ m P l a ~  month . of ib p a d  of wX&,&B 
taxlarasbeen-+d: * . - ' . 

- , .  

~ m i d e d  that f6r thep&p& oi%ehrmb&y the USOW of 
, this dame only dash of oPe Eiod ib whish a de&~ated o 

* b m  paed or kapt $3 aa sh be ,@w i ito A aocoudt . .  as aopg+w 
oompleh manfW* , 

' I  I > I  r - I < .  
. > 

, 4 

'. aua?rtp , , " 8. In the -priecipal A&, 9 m&on 29, in sub-meti~n {a,- -] 
- -3- .. 

'. ' 

.. ya.T ' ( I )  for glauae {a), thb'ioflowing dim sob9m;, rnmely; 
.. * .  I .  

IP 
. . . (a) . to +pq%ribe the m ~ - a f  &tiffing M& ~Ubaectioq ( e )  o 

, f l 8 W .  3;H ; . / ,  
- I 

L ,  , '  \ ,  

taib~i- ( b l t o . ~ ~ o r d e , P ~ i ~ ~ ~ & u u p ~ B ~ i o n  (3 - . 
& wcba BA3: the w d ,  b d b  and f i g u q  iC Undw su'b.a~otr$ (8) 
($1 of wtidii $4" id@- be ~suB&~td, 

d 
+ 

?. . .* 
* - +-I _ 

I .  ,' (IL The ~0hba-y Ww TLW~B- Tax (Ctuj* &ad&&-) - -4, . 
' urn, 1991 b hRmbyw,m$ddi ' / 

- J' 

' of '"1 a. : .  

I (2) Hat,&tht&dhq, queS &@l; ~19phkq dime or a y  a i m  Wen r 
md& tb 'prjn~ipal A& a~ amwdld by h g  ,wid *Ch&it~e~ he d w  . 
med to Iiave been done or  take^ under the priadpt)) &b as ammdd by 

- this Aot* - - ', 
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Sep*rrte b glm to LBis Part la order ttaRt h 
m q  be tikd as u soparate eom*tiun. 

_ .... . - . . . . -. - .- - .- . _.  . - -  - 

t A R T a  

The folluP?ing Act of the Guj2r&t J , ~ ~ i u l ~ ~ t u r e .  11ar;np: bcvl; : j,e,Ac!: tu by the 
I 

Cjovernor 011 the 2 i t l ~  .Tnlla, 1994 is herebv published for go,~eral information. 

ICTJM. H. K.  JHAYEHI, 
Sccretnry t,n the Goverilrne~~l oi' G L I ; ~ L P ~ ~ : : ,  

IAcqisIa !iva and Pa,dianlentav\ affair* Depart.i~lc~t. 

GUJARaT ACT NO. 9 OF 1494. 

(Filxt publidie~. aftcr ha\-iup rcceivert the n ~ a c . , ~ t  of the Go\-r?nlor i ~ r  the "Gttjfirrcmt 
Gc~eremmeal Ga-elk" on the  28th dune: 1994.) 

filrther to amend t,lie Bo~nbily 3lotor Vehideq 'fax Act, 1955. 

It is lLere&:, enacted in the Forty-fifth YCAI af the Kepuklic of lodin srr follows:- 

1. (1) This Ant map be oalled the Bombiry Motor Vehicle3 Tiis (Qujarat 
Amend~nent) Act, 1994, titre 

(2) It shall be deemed to have come inb  form on the 1st April, 1994. 
and 
commend 
QemIk€. 

2. L, tho Bombay Motor Vehjoles Tax Ad, 1958 (b+rd:lti::ftc.r as 
BOD, "the priucipa) Act"), in sectioa 3A, the fouo!uing %xplanliti :n shall be udd+.d at Amen$- 

the end, namely t M B P ~  

of of se&-oQ 
1968. "Erg,!~nd.eo)a.-For tho purposes of ~at;dn, "L~xlU'y I l&@nm oln nibu8" 3A of 

nlealls any omnibus having seating layout of two and two or ooc and t , h  or Born. miv 
~sm, one a d  two or one and one an eikber side aiih a gpngrr:,y of any Ridth . 

betweeu though any one row uf seats in such l ~ m ~ ~ L u s  may wnsist of thaa 
four ~ a t g * " .  
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Amsen (1- 3. I n  tLc p r i~~c ip ,~ l  Act, in  scaticnl 211, - 
mnt of  
aeution 20 (1) in s1rl;-src: ion ( I ) ,  aftor the ~vords "SCiltcli arm of thc State of Boul~ay", the 
of Born. ~~*or(l*, l,~~;:r:!;;'t s, figurrs anrl lfit,i?~s "iai~d su1j jc '~ t  to tlic pmr~isions of s11lj-sections(7;l), 
LXV of ( I B ) ,  ( I C ) ,  (1 D), ( I E )  and ( I F ) "  shall l,o i~:sertetl ; 
191i8. 

) zftrl. s!lb-:ec!ion (1): t ' i? fn!lcr:r;i~: S;I~-JC+!?!I< ~ l ~ d l j  h? illggrfl- ,1,  ~ ~ ~ r l ? l y : - -  

I .  " ( I A )  Nof\q;?.ithstaniling :.:-!;.tlung co!it,citiad i r i  sab-seal;o!l (1) i d  t,Lu p,'n)v;-- h , m .  
sions o i  t ,hC ' I ' r~ l l s  011 Ro;ulx ii3td B1.iclqr.~ -;.let,, ? S i 5 ,  hut  sabjact to t,ho l ) r ,~ r j s i o :~~  111 of 
nf ~albscctic!~ir: ( I I j ) ,  ( IC) ,  ( I D ) ,  ( )  i ( I F ) .  thr! Stcte Oui~:rnmr:it m.iy IgSa.' 
Jcvy t:.,ll or\ : ~ ~ o t o r  v~hiclrs 3!ul i rn i l~ r s  r1r2v::.n 1,y such vcldclcu p r s i i ! ~ . ~  olrer- - 

( tn)  xiiy bricloe i!lcludi~i:.; i i !  t aipprt,:ich road t hcwto n r  sectio:~ of A noitT macl or 
- - .. . . - < A .  .- 3 .. -. - ... ., , . . , . . .. p or; w t]ii~ n:%sr lliny lie, 
rep,:,irpl l by t hc  Stste Govcr~,dntilt or I)y ;illy ijer30:~ ad:. hi5 CX;ICI~S.!. :iftor t ! ~  
~o~:irur~~r;-.il~s~it of t\l(: 130-vnb;iy Slo!or Vcbicles Tit:< (C:nj::r;at :luk<+ndu~sui) Act, Gnj, g 
199-1 ;i. id thc total nspit.:sl ,l~t;li~y of ~o~~itract iof i ,  reoo~wbructioli, in~provc~nenta o.., ,f igg4,. 
il~, c~s3~: . I I ~  be, i,ep;air.-., of n,llich is not la35 than f i f~y  h?rlls 0 ) f  rilpcrs; oih 

( h )  MI-1, I,rirltrt? i~~c lu r l i~ : l r  :L!I ;ry)pi*or,,ach r o ~ d  ther~(o  OL' seetioil of n l i tm ro.:d 
or i)y-l);is" wl~klcll in t . 5 ~  q , i i ~ i o l ~  of the State Govcnunent, is of :! spccinl scrr ior:  - 
to t,hn pti:jlic. 

E?;plrli!n!ioi!.-- t:nr t h o  P I ~ P ~ ) O W ~  of  kllis sc:et.iou,-- 

ti) tIu: csi,:*:nsio~i "a?.lkii:,! onthy" shall includr! the r,hticip~tc-tl cost of cart,t~ibin 
i.ss,-li:ia! n ~ l ~ n i ~ l p  01. i!n:~~i:ir.~~I; works like i11111~ovr ineuts, ~ t ~ e l i ~ t , h c n i ~ ~ ~ ,  ~videni!l,~, 
::I-: . ! ~ t t l l ' i ~ l   it 5 ?"ii(.: I ! I : ~ ~ : : T ~ - ~ I ~ ~ ~ , [ : ~  ; 

\ 

(iii) for t&i. rct~lovzl of douhl, i t is  !~ercby clarified t.11at the cxpressiou 
'r:ol~?trua:c.tl' slr:ill itlcl~lric n bridgl? irlcladily: an approacll r o d  thereto or section 
of a nciv ~ u o d  or by-pas3 m-1-tich is r e d y  for use, 

(1B) !PIlc trill lovixblc lln<ler snb-section (I:1) dm11 be lcvied at s ~ c h  mte, for s~lch 
period nlirl 011 snch hridgcs incl:~ling an approach road t h ~ r c t 3  or section of n uew road 
or  bJ~--j,a~.;, 8s t ] , ~  $t:itt, Gt:-,+pi.~~~l~pl~t lnny from titno t o  t i lne ,  by :~otification in Lha 
Offi>ir!l G(rzt:tre, ci. ai::~:~:: 

Provided thnt not more than the capital O I I ~ ! . ~ ~ ~ ,  i n l e ~ ~ s t  ther-ilu at such r ~ t e  a3 

the Stmate C!ovc;mnlcrit rnay fix a d  the eespuscs sf oollection of toll shall Ix lclied 
md ~01Icctcd l~lllicr this section: 

Prt,\,idcd furtbr Lhat rden thc bridge inclllrli~lg fill nppnncb r o d  tl~ercto or seo- 
tion of n, lleiv yoad or by-p:~ss is construoted, rcc,)nstructcil, itnpro.rred or, its t.i~z o w  
m y  be, ropnircd by .z poin~oa. rqther t h o  tb State hver i i~nni t ,  uot moro tlim tho 
oapitmal &lay, retun, on iz~v~itmcnt r.t such rat<: ~ - i i  the Skate G o v w e ~ t  ui-y fix 
and the expel,xs of collectio~~ of toil shdj b:: tevisd and ~ 0 1 l ~ t e J  rider this scctiun. 

(IC) W e n  the toll loviable under sub-seotiun ( IA)  on any bridge incl~lcling an 
~ p ~ ~ o a ~ h  road thcmta or section of a new road or by-pas3 whiah is ~(~s t r l lo t ed ,  

. . rmr*nslmctetl, inlproved or, as the: case may be, repaired,- 
. . . .  (i) by t.he state Govcmmentt, the State Oovermnc~it itrolf or through agent . , 

authoriseci by it in this behalf; 

(ii) by any persun, suoh: porson or his scrrvants, 

ebl l  coUect t,he toll on such Berm and conditions and in such inan~~cr as may be 
pre%ribed, 

( ID)  Whom my additional bridge, king  tho bridge on or below the same stream, 
Gqer or ~r:re& or road or rail-track indudis any approaoh r o d  thereto h oonstmoterf aa 
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auwel-,trri;ion of the facility of t l l e  nap o f  the existing lddgc  inoludiog R H  approaoh 
r o d  thereto theu the uetivork of fiucil bridg;: inr.ldding au approaoh road thoreto 
shall be ~cerncd t o  be one single e~lt~ity for the purpose of lcvp of toll, so however that; 
not thall thr cdliif (I! OII(!RJ~ ~f sL1ch ncldIi isn:i1 hridg: iuoluiliug an app~oac!~ ma -1 
thereto, an:l the eapenql.s of col l:?al:.ion of till! 3;1:111 b~ rr:on~cr~ci .  

( I ] ; )  TIle w t o r  lrehiolcs ntirl traiiai.5 rl\,tmn by slob vebiolc3 lisblc t o  ply the 
toll ui,d:-r sllb-.<cctia>:i (lLi) ?,hFill 113t b': > T C ~  b :~  l ) J2+  ! > X u + X  cir2 h~i'dg! 
iuolurlin;: an nppr8:ncll foacl thereto Gr scctio~l of nw7 rdnd or by-psss u:~les? thtl 50fl 

is p1:1 t lkc Sf:1!:3 Gover11ino'lt n l  f!ic a ~ : i t  ,~u tho~. i3~~.1  I>y thl: Stmats ~ O V ~ C I I ~ : : U L  
or as tljc rase 1 n n ~ ~  be, bjr T':I person r?fsrrz:-I to i l l  -;~~b-s-otioi~ ( I C )  shall I r x ve  pcl:vsi 
to prcvcnt silch pchicl;.: f rom pn,d..iny 0vl.r t l ~  bridge. 

(12;) (a) All m o h r  \-ehiclcs an-] tr;li!zrs drawn by s;:ch vehiclc3 user( by or otl 
behalf orthe Stake G o ~ ~ e r ~ u ~ e n C  or of the C e ; ~ t r ~ d  G o ~ * e ~ , ; * l l ~ ~ ~ t  411:!11 b? e ~ c l i ~ p t t ~ f l  from 
tho pnjment of to!I. 

(b) Subjeot ta such oollditioll as it l n ~ y  iiupore, thc ;litzt,e Goi7erilntcnk mhy. 
if i t  coljsi(]c-rs i1ecei;Zry so t-s .i., in  t he  pubiifl iutsn:,t, i:?fifit:;~tiou io !-ha 
O f f i ~ ' ( ~ l  G~ze~fi ,  exc!npt, an? spc.ci 5::-l ulij i 3  or oi;rs,;.; of 13;:) t r ~ ~ :  VZIUC~ES ; L 3 1 1  crai1i:ra 
ckawo by such vuhic le~  from tho pnyiuent of toir'; 

(3) in sub-section (Z}, fur the ~rorils, 11rncl:ets and G y r o  "sub-section ( I ) "  
thc I P ~ ~ ~ S ,  I ~ T A C ~ C ~  a, figures mktl letters "3ub-sectioi~v ( I ) ,  ( IA) ,  ( I  Bj, ilOj. ( I D ) ,  
(In), (IF)" slinll l:t! ~8ibt.iLut.sci; 

4. Ill the princip.il -ict, in s.:ciio:~ 23: iu sah-a.ction (:?), t~fter cl.~uso (!), the h o ~ d -  
followill,a ~1~~u.i;. 911311 I , ?  i ~ i s , ? ~ !  ~ d ,  ~ I ~ ~ I V : , I V :  ment 

of seation 
" ( , I $ )  to yrcjcrit>e ihe tanil-; and o )uAitimls ;ti1 1 t l ~  :ilq:la,::- OF ci.ll?ctio;~ ot 23 of B ~ ~ .  

toll:". TAX V 
of 1958. 

5. ( I )  The Rontba y xoior Veliinlc3 T81x (Cfujsr~t ..\~nl::~;lment) OrLliua~icc. 1994 
Cia!. is hercbj- repczlcd. Xepeal 
ord a and 

1 of 1994. . . saving. 
(2) za)i, i$*i~hst:t:idi?lg ~:l& r2p?!i], ;i l~>~k,! t~r~s  c\:):~i> A!\;: :> C L ~ O : I  t:i I<?u ll?ld~r ill+? p ~ ~ i l ~ ~ i -  

pal Act na a~nsutlcd I)), t i le s ~ i d  Ordiii:1nc3 dl:? I1 in w :.:I. ils it: i3 not incon-;istent rrith 
the principL1l Act. a <  aincnrleri lj?. this  I c t  1 1  clc:l~~:tl t o  h41.c b2ct1 do!~e or tTticen 
under t,ho principnl Act as  ani~xtled tLi3 .I&. 
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TO~, mVf] SATURDAY, JULY 29,1995/SRAVANA 7, 1917 

The following Act of tbc Gujarat Legislature, hrviog been assc~lled to by the 
Governor on the 29th July, 1995 is hereby published for general infonuation. 

Secretary to  the Government of Gujarat, 
hgistotivo and Pm1jmcn:ntiuy Aflairs Dcpdmcnt. 

GUJARAT AC IF NO. 13 OF 1995. 

( First published, after having received the assent of ihc Governor in the "G~durot 
Government Gazette" art the 29th July, 1995). 

furrlter to atnend the Bombay Motor Vehicles Tax Acl, 1958. 

It is hereby enacted in the Forty-sixth Year of the Republic of India as follows:- 

S h o r t  

title and 

comm- 

ence 

ment. 

Amend 
ment of 

section 

2 of 
B o r n . ,  
LXV of 
1958. 

1. (1) This Act may be called the Bombay Motor Vehicles Tax (Gujarat Amend- 
ment) Act, 1995. 

(2)  1t shall come into force on such date as the State Government may, by 
notification in the O f i i a l  Gazette, appoint. 

2. I n  the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to as "the B o m . 

principal Act"), in section 2,- LXV of 
1958. 

(1) after clause (21, the following new clause shall be inserted, namely:- 
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"(2A) 'half year' means a period of six months commencing on the first day . 
of the month in which a motor vebicle is registered or a new registration mark is S9 01 

assigned to it under the Motor Vehicles Act, 1988 and the term 'half yearly' shall 1988h 

be construed accordingly;"; 
(2) for clause (4), the following shall be substhuted, namely:- 
"(4) 'quarter' means a period of thrce months commencing on the first day of 

the month in which a motor vehicle is registered or a new registration mark is 59 of 

assigned to it under the Motor Vehicles Act, 1988 and the term 'quarterly' shall be i 988. 

construed accordingly;"; 
(3) for clause (9), the following shall be substituted, namely:- 
"(9) 'year' in relation to a fleet owner, means the financial year and in any 

other case, a period of twelve months commcr~cing on the firsf day of the month in 
which a motor vehicle is registered or a new registration mark is assigned to it under 5 9  of 

1988. 
the Motor Vchiclcs Act, 1988;". 

Amendment of 3. In the principal Act, in section 3A,- 

section 3A of 
Born. I,XV o f  (1) in sub-section (l), for the Table, the fAllowine shall hc substituted 
1958. namely :- 

- TABLE s- 

Dascription of Designated Annual rate 
omnibuses of lax 

I .  (a) Ordinary designated omnibuses Rs. 2000 per passenger 
permitted to he carried not permitted to he 
rr.orc than twenty passengers. carried. 

(b) Ordinary desinated omnibuses Ks. 3000 per passcriger 
permitted to be carried more permitted lo bt: 
than twenty passengers. carried, 

2. (a) Luxury or tourist designated Rs. 360C~ per passenger 
omnibuses permitted to hc carried permi~tcd lo be 
not more than iwenty passengers. 

(b) Luxury or lourist dcsigna ted 
carried. 
Rs.  4OOO per passenger 

omnibuses permitted to be carricd permitled-:rl be 
Inore than twenty passengers. -- - -0- 

carried. -- *--- 

(2)  i n  sub-section (31, in clause (a),- 
(&) for tbe letters and figures "Rs. 72", the letters and figures "Rs. 144" shall 

be substituted; 
(b) for the lctters and figurcs "Rs. 108", the Iettcrs and figures "Rs. 16C!" sha l l  

be substituted; 
(3) in sub-section ( 5 ) ,  in clause (a), for sub-dauses (i) and (ii),  the folfowing 

shall besubstituted name1 y :- 
(i) five hundred and one rupees per passenger permitted tu bc carried, in the 

casc of an ordinary designated omnibus pcrmittcd to bc carried not rnorc than twenty 

passengers. 
(ii) seven hundred fifty rupees per passenger permitted to be carried, in the case 

of an ordinary designated omnibus pcrrnitted to be carried more than twenty pas- 
sengers. 

( i i i )  nine hundred rupees per passenger pcrmitted to he carried, in the case of 
a luxury nr tourist designated omnibus permitted to be carried not more than twenty 
passengers. 

(iv) one thousand rupees per passenger permitted to be carried,in the case of a 
luxury or tourist designated omnibus permitted to be carricd more than twenty 
passengers. 
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Amend 4. In the principal Act, in section 4,- 
ment of (I) in sub-section (I),  for the words "of such motor vehicles", the words, brackets, 
section figure and letters "of such mobr vehicles to which sub-section (1AA) does not apply" 
4 of shall be substituted; 
B o m .  
LXV of 

(2) after sub-section (IA), the following new sub-section sball bc inserted, 
1958. mmely :- 

"(MA) Notwithstanding anything contained in sub-section (I), the tax leviable 
under section 3 sball be paid in advance by every registered owner or any person having 
possession or control, uf the following categories of vehicles, in the manner specified 
below, namely:- 

che- 

ule  to 

o m .  
XV of 

958. 

Description of vehicles. Manner of payment. 
--------q-------------------""-*d---+--b-*--------b-------------------------------+--*---*+.-----  

(a) themotorvchicles Annually or in the case of 
specified in clause half yearly, at  the rate 
III, under the heading equal to one-half of the 
'A. Motor vehicles annuai rate plus ten percenturn 
fitted solely with thereof. 
pneumatic ty res', 
in Part I ,  or a 
mtltor vehicle 
of like description 
falling in Part II, of 
thc First Schedule. 

jb) !he mntar vchicles 
licensed to carry 
in all upto six passengers 
specified in clause IV, 
under the heading 
'A. Motor vehicles fined 
solely with pneumalic [yres', 
in Part-I, or a rnolor 
vehicle of l ike description 
lalting in Part-11, of the 
said Schedule. 

5 ,  In the principal Act, in the First Schedule, in Part-I, under the heading "A. Motor 
vehicles fitted solely with pneumatic lyres,- 

(1 )  in clause 111,-- 
(a) against entry (ej, for the figures "1500M, the figures " 1700" shall be 

substituted; 
(b) against entry (g), for the letters and figures "Rs. 125", the letters and 

figures "Rs. 150" shall he substituted; 
(2 )  in clause V1, after entry (e),  the following entry shall be inserted, namely :-- 

" ( f )  ti) Tractors whether or not Rs. 1500 plus Rs. 200 
fitted with any equipment for every additional 
S U C ~  as rigs, cranes, 250 KG or part thereof, 
compressors or in excess,of 2250 KG. 
projectors, exceeding 
2250 KG. in weight. 
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( i i )  any motor vehicles 
exceeding 2250 KG in weight, 
unladen which are not 
intended to carry any 
passenger, goods or other load, and 
which are fitted with any 
equipment such as rigs, cranes, 
compressors or projectors, and are 
used for any special 
services or purposes". 

Amendment 6. In the principal Act, in the Second Schedule, in Part-I, under the heading "A. 
of Second Motor vehicles fitted solely with pneumatic tyresN,- 
Schedule to 

Bonl. LXV of (I)  in clause I, for entrics (c), (d) and (e), the foilowing shall be substiated, 
1958. namely :- 

"(c) cydes exceeding 100 KG 
in weight, unladen. 3500 

(4 Tricycles 3500 

(el Cycles or tricycles 
used for drawing a 
trailer or side-car 

1000 in addition 
to rhc ratcs specified 
above."; 

(2) in clause 111, for entries (a), (b) and (c) ,  the following shall be substituted, 
namely :- 

"(a) Vehicles not exceeding 
750 KG in weight, unladen 

@I Vehicles exceeding 750 KG 
in weight, udaden but not 
exceeding 1200 KG in weight, 
unladen. 

(c> Vehicles exceeding 
1200 KG in weight, 
unladen but not 
exceeding 2250 KG 
in weight, unladen. 

7. In the principal Act, in the Third Schedule, in Part-1, under the heading "A. 
Amendmeal of 

Third Schedule 
Motor vehicles fitted solely with pneumatic ty res, ",- 

to Born. LXV 
of 1958. ( I  ) for clause I, the following shall be substituted, namely :- 
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"I. Motor cycles and tricycles (including motor-scooters and cycles with 
attachment for propelring the same by mechanical power)- 

(i) owned by an individual, a loml authority, a public trust, a University or an 
educational or social welfare institution - 

Maxirnum rate of lump sum tax 
. - - - - - - - - . . - . 

Cycles Cycles Cycle Tri Cycles 
not exceeding excee- cyc- and 
exceeding SO KG in ding les. Tricycles 
SO KG weight, 100 KG used for 
in unladen, in weight, drawing 
weight, but not unladen.. trailer 
unladen. exceed- or 

ing I00 KG side-car. 
in 
weight 
unladen. 

Rs. Rs. Rs. Rs. Rs. 
( a )  !b) (c) (4 

---- -* - - - * - - - - - - - - - - - - - - - - " - - - - - - - - - - - - - - - - - * - - . - - - - - - - - - - - - - - - - - - - - - - * - - - - -+-- -* - -+-- - - - - - " - - - - - -  

In addition 
If [he vehicle is already to tbe rates 
registered and its age frcln~ [he specified i r ~  
month of registraticln is-- column (a:), 

(h). (cl o r  ((I)-- 
"-~~.-~~-~----~*.-.----..-*-+++.+A~..-~----*.~--+<*~*-~~u--~~.-.~.+*-~--.--"----"--.-~---------"-- 

(i) not more than 2 ycars. 5511:'- 14i101- 329t3!- 3290i- 960j- 

( i i  j more than 2 years but 5001- 1300;'- 308G.'- 3080;- 920,'- 
not more than 3 years. 

( i i i )  more than 3 years but 450,- 1200;- 21170;'- 287 fif- 880l- 
not more than 4 years. 

(iv) more than 4 ycars but 400!- 1200.'- 26601- 26601- 8401- 
not more than 5 years. 

@)more than 5 years but 350!- 10001- 24501- 24501- 800,'- 
not more tban 6 years. 

(vi) more than 6 years hut 300/- 9001- 22401- 22AOI- 760/- 
not more than 7 years. 

(vii) more than 7 ycars but 2501- 80C)j- 20301- 203nj- 7201- 
not more than 8 years. 

(viii) more than 8 years but 2001- 700:- 18201- 18201- 68 01- 
not more than 9 years. 

(ix) more than 9 years but !SO/ -  6001- 16101- 16101- 6401- 
not more than 10 years. 





PART IV] GIJJARAT GOVERNMENT GAZETTE, EX., 29-7-1995 

not more than 5 years. 

(v) more than 5 years but 5050 9000 
- ,  

15000 
not more than 6 years. 

fvi) more than 6 years but 4560 
not more than 7 years. 

(vii) more than7 years but 4270 
not more than 8 years. 

(viii) more than 8 years but 3880 
not more than 9 yean. 

(ix) more than 9 years but 349 0 
not more than 10  years. 

(x) more than 19 years but 3100 
not more than 11 years. 

(xi) more than I I years but 271 0 
n d  more than 12 years. 

(xi:) more than 12 y e w s  bur 23;?11 
not morc than 13 years. 

(xiii) more than 13 years but 19311 

not more than 14 years. 
(xiv) more !ban 1.4 years. 1540 

(ii) owned by a person other than 
an individual, a local 
authority, a public Iriisi, 
a University, o r  an 
educational or social welfare 
institution. 

Twizc the rates 
specified above.". 

GOVERNMENT CENTRAL PRESS, GANDHINAGAR. 
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Separate paging is given to this Part in atder that it 
may be; tiled as a Separate- Compilation. - 

PART- IV 
Acb of the  gara at Legislahue and Ordinances promulgated 

and Regutations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented 
to by the Gavemor on the 30th March, 2001 is hereby published for general 
information. 

V. M. Kothare, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 2 OF 2001. 

(First published, after having received the assent of the Governor in 
the "Gujarar Governmerllr Gazette" on the 30th March. 2001). 

AN ACT 

further to amen&-.. the Bombay Motor vehicles Tax Act, 1958. 

It is hereby enacted in the Fifty-second Year of the Republic of lndia as 
follows :- 
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1. ( 1 )  This Act may be called the Bombay Motor Vehicles Tax (Gujarat Shorttitleand 
Amendment) Act, 2001. - 

(2) It shall be deemed to have come into force on the 25th October, 2000. 
". 

2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred to as "the A m e a e n t  

principal Act"), in section 3A,- of section 3A 
or Born. LXV 
of 1958. 

( 1 ) in sub-section (I), in the Table, in enw I ,- 

(a) against clause (a), for the letters and figures "Rs. 3 , W ,  the letters 
and figures "Rs. 2,700" shaB be substituted; 

(b) against clause (b), for the letters and figure; "Rs. 4,500", the letters 
and figures "Rs. 4,050 shall be substituted. 

(2) in subsection (3, - 
(A) in clause (a), - 
(a) for the words " the Month", the words " each contplete month of the 

period" shall be substituted; 

(b) in s u b - c ~  (i), for the words "two hundred lifty rupees", the words 
"six hundred seventy-five rupee1' W ke substituted; 

(c) in sub-clause (ii), for the words "tbree hundred seventy-five mpm", 
the words "one thousand twelve nrpees" shall k substitutd; - 

(dl in sub-clause (iii), for the words ''the hundred seventy-five rupees1', 
the words "one thousand one hundred twenty-five rupees" shall be substituted; 

(e) in sub-clause (iv), for the words "five hundred rupees", the words 
"one thousand five hundrad rupees" &all be substituted; 

(f) in the proviso, for the word month", the word "months" shall be 
substitutsd. 

(B) in clause (b), for the prtim begmmg with tbe words "perid e x d n g  
one month" ad inchg with the words 'the Government authorityt', the words 
"continuous period of not !.as than one math but e x d g  three month in a 
year" shall be substituted. ' 

Repeal and 3. ( 1 ) The Bombay Motor Vehcles Tax (Gujarat A m e n m )  Or&nance, 2000 G@ or 
saviogs is hereby repled. 2000. 

(2) Nohvibbadmg such repeal, arqvthtng done or any action taken under the 
principal Act, as amended by the said Ordmance shall be deemed to have been 
done or taken under the principal Act, as amended by tfus Act. 

Government Cenir a1 Press, Gandhinagar. 
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P A R T -  IV 
Acts of the Gujarat Legislature and Ordinances promulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the 31'' August, 2001 is hereby published for 
general information. 

V. M, KOTX-LAKE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 18 OF 2001. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazette", on the 3 lS '~ugust .  2001). 

AN ACT 

further to amend the Bombay Motor Vehicles Tax Act, 1958. 

It is hereby enacted iii tbc Fifty-second Year of the Republic of lndia as 
follows :- 

1. ( I )  This Act may be called the Bombay Motor Vehicles Tax (Gujarat Second S h ~ "  tit" and 
COmeUce- 

Amendment) Act, 200 1 . ment. 

(2) It shall come into force on the l st September, 200 I .  
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h LXY of 2. In the Bombay Motor Vehcles Tax Act, 1958 (hereinafter referred to as Arne. 
,1958. "the principal Act"), in section 3,- stcth 

Born 

(1) in sub-section ( I ) ,  for the words "Sixth and Seventh", the words "Sixth, 
Seventh, Eighth and Ninth" shall be substituted; 

(2) in the first proviso, after the words "Sixth Schedule", the words "or Eighth 
Schduie': shall be inserted, 

3. In the principal Act, in section 4, in sub-section (1 AB), for the words "Sixth Amen 

Schedule or Seventh Schedule", the words "Sixth Schedule, Seventh Schedule, Eighth 
Schedule or Ninth Schedulett shall be substituted. Born 

195% 

Amendment of 4. In  the principal Act, in section I 1, in sub-section ( I ) ,  in clause (c ) ,  for the words 
of "EIGHT14 SCHEDtTLE!': the words "'Tf<STI3 SC.PEDULE" shall be substituted. 

Berm. I,XY of 

Amendment of 5 .  In ih? !_lrirrcipal Act, in sectioll 25, [cw rhe worth "NlNTH SC:l,IEDULE", the. 
secIiol) 25 cf wclrds " ~ i - ~ < ~ i i \ ~ y i j  SCHEDULE" shall be ssbs;;mted. 

' Bum,  CXV of 

:\nter~dzrwn t 7 ,  In tht: p;'j:11:jp.jl Act. t!~e esisllr;? b,;,lC;-f-t! -1-k ,?C'HFli)i_T:-.II silall bt. renumbered as 
i ightk "-ff:.KI'It !;rHE.:l::ijf.E". 
Schedule t r l  

tlum. 1.X'; oV 

1953. 
.\rnendmenl rrf 8. In h e  PI-innipa! 4r:t. ihe ~ ~ t s t i n g  i;'lXTi! j<?lJEDUl,k bt. re~lurnhered as 
Kinth Schetl- 8 8 ~ ~ ~ y  ~s11.l SC; !Ffj[I! ~ 3 "  
111t: 1r1 Bom. 
1.XV of 1958. 

insertidn of 9. 1 1 1  thc pi ~ ~ ~ c ' l p a l  Act. after SEVENTH SCHEDULE, the following Schedules 
new Sctiedule3 shi.li br  irisel tzcl. n;:n~t.ly -- 
10 Bom. LXV 
or 1958. 



(See section 3) 
- + 

Motor vehicles registered in the State of Gujarat ctn or aher the 1 s t  ~e~tekbe: ,  
2001 and used for the carriage of goods or materials. 

Maximum rate 
of lun~p srtm tax 

Rs. 

Part I Molar Vehicles rrsing motor spirit, compressed 
natural gas or operared by Electric Battery or 

solar energy. 

Motor vehicles (including tricycles) used for the 
carriage of goods or materials- 

(a) Vehicles the registered laden weight of which 
does not exceed 750 KG. 

(b) Vehicles the registered laden weight of which 
exceeds 750 KG but does not exceed 1 500 KC;. 

(c) Vehicles the registered laden weight of which 
exceeds 1500 KG but does not exceed 3000 KG; 

Provided that where a tax on motor vehicle is 
levied by any local authority, the maximum 
rate of tax under this clause for mvtor vehicles 
registered for use solely within the limits of such 
local authority shall,- 

{i) in cases where such motor vehicles are 
wholly or partially exempted by such local 
authority from the tax levied by such local authority, 
be the rates specified in this clause; 

( i i )  in any other case, be two-thirds of the rates 
so specified. 

Part II Momr vehicles usirig fie1 orher than tnnrol- spirii, The rates shown 
cntnpt+essed naiural gas or operated by electric in Part I plus a 

bnttety or- solar energy. . surcharge of fifty 
percent. on all 
or any class 
of motor vehicles 
mentioned therein. 
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NINTH SCHEDULE 

(See section 3) 

Motor vehicles specified in the Eighth Schedule registered in the State of Gujarat 
before the I st September, 2001 and the motor vehicles registered in any other Srate 
and brought for use or keeping for use in the State of Gujarat on or after the 1st 
September, 2001. 

If the age of the vehicle from the month of registration is - -  

not tnore than 2 years 
more than 2 years but not more than 3 years 
more than 3 years but notmare than 4 years. 
more than 4 years but not more than 5 years 
more than 5 years but not more than 6 years 
more than 6 years but not more than 7 years 
more than 7 years but not more than 8 years 
more than 8 years but not more than 9 years 
more than 9 years but not more than 10 years 
more than 10 years but not more than 1 I years 
more than 1 1 years but not more .than 12 years 
more than 12 years but not more than 13 years 
more than 1 3 years but not more thw 14 years 
more than 14 years. 

Rate of lump 
sum tax. 
95% of the tax. 
90% of the tax. 
85% of the tax. 
80% of the tax. 
75% of the tax. 
708  of the tax. 
65% of the tax. 
60% of the tax. 
55% of the tax. 
50% of the tax. 
45% of the tax. 
40% of the tax. 
35% of the tax. 
3070 of the tax. 

Explanation.-- For ~ h c  purposes of this Schedule, the expression 'tax' rncans the tax 

leviable under the Eighth Schedule.". 

GOVEhh-.'AENT CENTRAL PRESS, GANDHINAGAR. 
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PART- i V  
Acts of the &jarst kgidature md Odimmw promulgated 

and Regulations d e  by the Govemoz 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the 31" March, 2002 is hereby published for 
generat information. 

V. M. KOTHARE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Deparbnent. 
GU JARAT ACT NO. 6 OF 2002. 

(First published, after havjng received the assent of the Governor in 
the "Gujarat Government Gazette", on the 3 1 st March, 2002). 

AN ACT 

further to amend the Bombay Motor Vehicles Tax Act, 1958. 

, It is hereby eoPeted in the Fm-third Year of the Republic of India as follows :- 

1. ( I )  Tlus Act my be died the Bombay Motor Vehicles Tax (Gujarat ~ O H  4th and 

Amendment) Act, 2002. 
4xmntWI-t 

(2) lt shall come into fom an the 1st Apd, 2002. 

Ekm. LXV or 2.  In the -bay Motor Vehicle Tax Act, 1958, in the First Schedule, in Pan-!,- Ammdment 

1958. of First 
( I )  after clause N, tke followmg clause shall be inserted. Mmel! - Scbcduk or 

h LXV of 
199%. 
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"IV,4A. Slecpcr desigated omnibuscs- 

(3 ) Sleeper designated omnibuses Rs. 13.000 pcr passcngcr 
licensed to car5 not more than ~vhich thc ~,chiclc is Iiccnsed 
twenty passengers to cany. 

(bl  Sieeper designated omnibuses Rs I X.001) pcr passungcr 
Irccnsed to carp more than ii h ~ c h  thc 11cl11cle 1s 
trvent! passengers I~censcd to carry ". . 

( 2 1 beforc fiplon~tion I .  the folmmg .I<~plnm~~on shall k irnxrtcd nand! - 

"Ji.~plnnrrfion IA.-For the purposes of clausc IVAA "slccpcr 
designated omnibus" means a contract carrtagc constructed or adaptcd 
to provide berths for passcngers to slccp thcrcon." 
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P A R T -  LV 
Acts of the ~ d a r a t  Legislature and Ordinances promulgated 

and Rqylatiom made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 31st March, 2002 is hereby published for general information. 

V. M. KOTHARE, 
Secretary to the '%vernment of Gujarat. 

Legislative and Parlia~. :tary Affairs Department, 

GUJARAT ACT NO. 9 OF 2002. 

(First published, after having received the assent of the Governor in the "Gujarat 
, 

Government Gazette", on thc 3 1st March, 2002. 

AN ACT 

further to amend the Bombay Motor Vehicles Tax Act, 1958 
and to validate irnposi tion and collection of tax on 

designated omnibuses. 

It is hereby enacted in the Fifty-third Year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Bombay Motor Vehicles Tax Short title and 
(Gujarat Amendment and Validation) Act, 2002. commencement. 

(2) This section and sections 2 and 3 ,  sub-clause (a) of clause (1) of 
section 4 and sections 5 ,  6 ,  8 and 9 except sub-section (2 )  thereof, and 
section 10 shall come into force at once, and section 4 except sub-clause (a) 
of clause ( I )  thereof, section 7 and sub-section (2) of section 9 shall be 
deemed to have come into force on the 17' August, 2001. 

2. In the Bombay Motor Vehicles Tax Act, 1958 (hekinafter referred of LXV of to as "the principal Act"), in section 3, sub-section (31 shall be deleted. 
1958. section 3 of Born. 

LXV of 1958. 

3, In the'principal Act, section 3A shali be deleted. Delctlon of 
section 3A of 
Born, LXV of 
1958. 
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Amendment of 4. In the principal Act, in section 4,- 
section 4 of Bom. (1) i n  sub-section (IAA), in the table,- 
LXV of 1958. (a) in entry (a), in column 1, the words and letter "under the 

headlng A. Motor vehicles fitted solely with pneumatic 
' tyres" shall be deleted; 
(b) for entry (b), the following entry shall be substituted, 

namely:-- 

"(b) designated omnibuses Annually or in monthly 
specified in clauses IVAA instalments of one-twelfth of 
and IVAAA in Part I of the the annual rate."; 
First Schedule. 

(2) after sub-section (lAA), the following sub-section shall be 
inserted, namely:- 

"(1AAA) Notwithstanding anything contained in entry (b), in 
the table below sub-scction (lAA)-- 

' (a) the amount of tax leviable on designated omnibus 
brought far use in the State for a temporary period 
not exceeding seven days shall be four per cent. of 
the annual rate of tax per passenger which the 
designated omnibus i s  licensed to carry; 

(b) where such designated omnibus is to be used or kept 
for use in the State for a period exceeding seven 
days, the tax shall be leviable on such vehcle at the 
rate of one-twelfth of the annual rate of tax for each 
month or part thereof."; 

(3) the following Explanation shall be added at the end, namely:-- 

"Exphnaiion .-For the purposes of this section, sub-section 
(6) of section 9 and clause IV in Part-I of the First Schedule, 
the expression "designated omnibus" means an omnibus 
which is used or ,kept for use in ae State exclusively as 
contract carriage and includes a sleeper designated 
omnibus.". 

bed,,& ,f 5. In the principal Act, in section 9, after sub-section (51, the folIowing 
-on 9 of Born sub-section shall, be added, namely:-- 
LXV of 1958. d 

" (6) Where a registered owner or any person in possession or 
control of a designated omnibus has paid tax at the annual rate or in 
monthly instalments of one-twelfth of the anma1 rate in respect of 
that designated omnibus and proves to the satisfaction of the 
Taxation Authority that,- 
(a) that designated omnibus has not been used or kept for use 

for a continuous period of not less than one month 
{hereinafter referred to as "the period of nun-use"), or 

(b) that designated omnibus has k e n  taken out of the State for a 
continuous period of not less than fifteen days in a month - 
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( 1  in the case of (a), such owner or person shall be 
entitled to refund of an amount at the rate of 
one-twelfth of the annual rate of tax paid for each 
complete month of the period of non-use, and 

(ii) in the case o f  (b), such owner or person shall be 
entitled to refund of an amount equal to one day's 
tax of the monthly installment of tax paid for each 
day of the period for which the designated omnibus 
is taken out of the State.". 

6. In the principal Act, in section 1 8,- Amendment o f  
section 18 o f  
Born. LXV of ( I )  after sub-section ( I ) ,  the following sub-sections shall be 
1958. 

inserted, namely :-- 

"(I A) Where a registered owner or any person in possession 
or control of a motor vehicle who is required not to use or to 
keep for use such vehicle for a specified period in 
accordance with a declaration given by him to the Taxation 
Authority uses or kwps for use such vehicle at m y  time 
during such period, the Taxation Authority may levy in 
addition to the tax leviable on the vehicle for the period for 
which the vehicle was used or kept for use a penalty equal to 
twice the amount of tax so leviable. 
(1B) Where penalty is leviable under buth sub-sections (1) 
and ( I  A), it shall be levied under sub-section (IA) and not 
under sub-section (I)."; 

(2) in sub-section (21, after the words, brackets and figure 
"sub-section (I)", the words, brackets, figure and letter "or sub- 
section (1A)" shall be inserted. 

7. In the principal Act, in the First Schedule, in Part-I,-- Amendment of 
(1) in clause IV, in the heading, the words "other than designated RrSf Schedule of 

qmnibuses" shall be added at the end; Born LXV of 
1958. 

(2 )  after clause IV-AA, the following clause shall be inserted, 
namely:- 
"IV-AAA. Omnibuses which are used or kept for use 
exclusively as contract carriages (hereinafter in thls clause 
referred to as "the designated omnibuses")-- 

(a> (i) &&nary designated 3800 for every passenger 
omnibuses licensed to which the vehicle is so 
carry not more than twenty ' licensed to carry. 
passengers 

(ii) Ordinary designated 6000 for every passenger 
omniblises licensed to which the vehicle is so 
carry more than twenty licensed to carry. 
passengers 

(b)  (i) Luxury or tourist 6500 for every passenger 
designated omnibuses which the vehicle 1s so . 
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licensed to carry not more licensed to carry. 
than twenty passengers 

(ii) Luxury or tourist ' 9000 for every passenger 
designated omnibuses which the vehicle is so 
licensedtocakymorethan licensedtocarry."; 
twenty pa-engers 

(31 after Explam'on lA ,  the following explanation shall 
be inserted, namely:-- 

"Expkmahbn 1AA.--For the purpose of clause W-AAA 
"Luxury designated omnibus" means any omnibus having 
seating lay out of two and two or one and three or one and two 
or one and one on either side with a gang way of any width in 
between though any one row of seats in such omnibus may 
consist of more thm four seats." 

Validalhn of 8. f 1) Notwithstandrng any judgement, decree or order of any court, 
impositionand tax imposed, assessed or collected or purporting to have been imposed, 
co l ldon of tax assessed or collected under the principal Act, on designated omnibuses 
on desWtd during the period beginning with 1 day of April, 1991 and ending on the 
omnibuses. ldh day of August, 2001, shall be deemed to have been vatidly imposed, 

assessed or colided in accordance with law as if at all material times when 
such tax was imposed, assessed or collected, the principal Act as amended 
by sections 2, 3, and 4 except sub-clause (a) of clause (1) thereof and 
section 7 of this Act and section 9 had been in force and accordingly- 

(a) no suit or other proceeding shall be maintained or continued 
in any court for the refund of any tax paid in respect of 
designated omnibus under the principal Act, 

(b) no court shall enforce a decree or order directing the mfund 
of my tax paid in respect of designated omnibus under the 
principd Act, 

{c) any tax imposed or assessed in respect of designated 
omnibus under the principal Act during the period beginning 
from the 1st day of April, 1991 and endin on the day i of August, 2001 but not collected before 17 day of August, 
2001 may be recovered (after assessment of tax where 
necessary ) in the manner providd in the principd Act. 

(2) For the removal of doubts, it is hereby declared that nothing in 
sub-section (1) shall be construed as preventing any person- 

a from questioning in accordance with the provisions 
of the principal Act and rules made thereunder the 
assessment of tax on designated omnibus for any 
period, or 
from claiming refund of any tax paid by him on 
designated omnibuses in excess of the amount due 
from him under the principal Act and the rules made 
thereunder. . b 
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9. (1) Subject to the other provisions of the principal Act as amended Levy of tax on 
by this Act - d~ignated 

omnibuses. 

(a) on and from 1'' day of April, 1991 till the 3 1'' day of July, 1995 
there shall be deemed to have been levied and collected on all 
designated omnibuses which were used or kept for use in the State 
during the said period a tax at the rates specified in the table below:- 

T A B L E  

Description of designated Annual rate of tax 
omnibuses 

1 Ordinary designated omnibuses Rs. 1500 for every passenger 
which the vehicle was 
licensed to carry. 

2 Luxury or tourist designated Rs.2700 for every passenger 
omnibuses which the vehicle was 

licensed to carry. 

(b) (I) on and from is' day of August, 1995 till the 31'' day of 
March, 2000 there shall be deemed to have been levied and 
collected on all designated omnibuses which were used or kept for 
use in the State during the said period, a tax at the rates specified in 
the table below:- 

T A B L E  

Description of designated Annual rate of tax 
omnibuses 

1 (a) Ordinary designated Rs.2000 for every passenger 
omnibuses licznsed to carry which the vehicle was 
not more than twenty licensed to carry. 
passengers 

(b) Ordinary designated Rs.3000 for every passenger 
omnibuses licensed to carry which the vehicle was 
more than twenty passengers licensed to carry. 

2 Luxury or tourist designated Rs.4000 for every passenger 
omnibuses licensed to carry which the vehicle was 
more than twenty passengers licensed to carry. 

(ii) there shall be deemed to have been levied and collected on 
all luxury or tourist omnibuses used or kept for use in the State and 
licensed to carry not more than twenty passengers a tax -- 

(a) during the perid commencing on and from 1" day of 
August, 1995 and ending on the 31'' day of March, 1996 at 
the annual rate of Rs. 3600 for every passenger which the 
vehicle was licensed to carry, and 

(b) during the period commencing on and from I' day of April, 
1996 and ending on the 31* day of March, 2000 at the 
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annual rate of Rs. 3000 for every passenger which the 
vehicle was Iicensed to carry; 

( c )  on and from 1'' day of April, 2000 till the 24a day of October, 
2000, there shaH be deemed to have been levied and collected on all . 
designated omnibuses which were used or kept for use in the State 
during the said period, a tax at the rates specifled in the table 
k I 0 w : -  

T A B L E  

Description of designated Arinual rate of tax 
omnibuses - 

1 (a) Ordinary designated Rs.3000 for every passenger 
omnibuses licensed to carry which the vehicle was 
not more than twenty licensed to carry. 
passengers 

{b) Ordinary designated Rs.4500 for every passenger 
orrlnibuses licensed to carry which the vehicle was . 

more than twenty passengers licensed to carry. 
2 (a) Luxury or tourist designated Rs.4500 for every passenger 

omnibuses licensed to carry which the vehicle was 
not more than twenty ~icbnsed to carry. 
passengers 

(b) T A X  ury or towist designated Rs.6000 for evcry passenger 
omnibuses licensed tu carry which the vehicle was 

-- more than twenty passengers licensed to carry. 

(d) on and from 25* day of October, 2000 till the 1 6 ' ~  day of August, 
2001. there shall be deemed to have been levied and collected on all 
designated omnibuses which were used or kept for use in the State 
during the. said period, a tax at the rates specified in, the table 
below:- 

T A B L E  

Description of designated Annual rate of tax 
ornni buses 

1 (a) Ordinary designated Rs.2700 for every passenger 
omnibuses licensed to carry 
not more than twenty . 

passengers 
(b) Ordinary designated , 

omnibuses licensed to carry ' 

more than, t wenty passengers 

2 (a) Luxury or tourist designated 
omnibuses licensed to c q  
not more than twenty - - 

passengers 
(b) Luxury or tourist designated 

omnibuses licensed to carry 
more than twenty passengers 

-which the vehicle was 
licensed to carry. 

Rs.4050 for every 
which the vehide was 
licensed to can'y. 

Rs.4500 for every passenger 
which the vehicle was 
licensed to carry. 

Rs.6000 'for every passenger 
which the vehicle was 
licensed to carry. . 
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(2) Subject to the other provisions of the principal Act as amended by 
this Act there shall be levied and collected on all designated omnibuses 
used or kcpt for use in the State, a tax at the rates specified in the table 
below till the rates are fixed by the State Government, by notification in 
the OSJicial Gazette, under section 3 of the principal Act as amended by this 
Act:- 

T A B L E  

Description of designated Annual rate of tax 
orn~~ibuses 

I (a) Ordinary designated omnibuses Rs.2700 for every 
licensed to car& not more than 
twenty passengers 

(b) Ordinary designated omnibuses 
licensed to carry more than 
twenty passengers 

2 (a) Luxury or tourist designated 
omnibuses licensed to carry not 
more than twenty passengers 

(b) Luxury or tourist designated 
omnibuses licensed to carry 
more than twenty passengers 

passenger which thc 
vehicle is licensed to 
carry. 
Rs.3600 for &ery 
passenger which the 
vehicle i s  licensed to 
carry. 
Rs.4500 for every 
passenger which the 
vehicle is licensed to 
carry. 
Rs.6090 for every 
passenger which the 
vehiclc is licensed to 
carrv. 

Explanation I . -  For the purposes of this sectlon and section 10 "dcsignatcd 
ornnibus" means an omnibus which is used or kept for use in the State 
exclusively as con tract carriage; 
Explanation II.-For the purposes of this section "Luxury designated 
omnibus" means any omnibus having seating layout of two and two or one 
and three or one and two or onc and one on either side wilh a gangway of 
any wldth in between though any one row of seats in  such omnibus may 
consist of more than four seats. 
10. Any amount of tax paid on designated omnibuies under section 3 of 
the principal Act read with clause IV in Par-t-I of the First Schedulc 
thereof in respect of the period commencing from the 17 '~  day of August, 
2001 and ending on the date of the first publication of the Bombay Motor 

Guj* of Vehicles Tax (Gujarat Amendment and Validation) Act, 2002 in the 
2002. Oficial Gazerre or part of such period shall be reckoned as the amount of 

tax paid on such designated omnibuses in respect of the said period or part 
thereof under sub-section (2) of section 9. 

Adjustment of 
the amount of 
tax paid on 
designated 
omnibuses 
under section 
3 of the 
principal Act. 

GOVERNMENT CENTKAL PRESS. GANDHINAGAR 
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PART-  IV 
Acts of the &jarat Legislature and Ordinanus promulgated 1 ., 

and  regulation^ made by the Governor. 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the 2gth ~arch,2003 is hereby published for general ' 

information. v 

-v'* -M, KoTRAKE;, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 
, 

GUJARAT ACT NO. 16 OF 2003. 

(Fist published, after having received the assent of the Governor in 
the "Gujamt Government Gazette" on the 31'' March, 2003). 

b- 

AN ACT 

further to amend the Bombay Motor Vehicles Tax Act, 1 9 5 8 .  

It is hereby enacted in the Fifty-fourth Year of the Republic of 
India as follows :- 

1. (1) This Act may be called the Bombs~ Motor Vehicles Tax *rt ti* a d  
(Gujarat Amendment) Act, 2003. eo-L 

(2) k shall come into force on the la April, 2003. 
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2. In the Bombay MatM Ve5ricles Tax Acf 1958 (hmhfh w w o f  
referred to as "the principal Ad'), in &on 3, in the proviso to 1 9 ~ ~ .  

s u b d o n  (I), the words, f igw and letter "sation 3A d' shatl be 
deleted. 

3. In the principd Act, in section 4, 'in the eartcrrioa for the 
words, brackets and figures "subsection (6) of section 9", the words, 
brackets, figures and lebters "sub-section (6) of section 9, s u b - d o n  
(IAA) of section 18" shall be substituted. 

lnserthn of uew . 4, - In the principal Act, after section 8, 'the foIlowhg new section 
d n  8~ in SM be inserted, namdy :- . . 
BoiIi. Lxv of 
19% 

Interest 
on noa- 
bymrnt 
of  tax. 

"8A. (1) Where the whole or any porlion of the tax due in 
amdance with the provisions of this Act in respect of any 
motor vehide for any period or part thereof has not been paid in 
time by the person liable for the payment thereof, such pefson 
shall be liable to pay in addition to the tax so due, simple interest 
at the rate of two per cent. for.& month or pari thereof, on the 
amount of tax so due but not so paid or any less amount thereof 
r e m h h g  unpaid during such period. 

(2) In calculating the amount of interest payable under this 
section, the fmtion of a rupee not excding fifty paise shall be 
ignored and the &tion of a iupa exceeding fifty paise shall be 
taken as a rupee. 

(3) Subject to such conditions as may be prescribed, the State 
Government may, if it considers .it necessary so to do in the 
public intenst, by an order femit the whole or any part of the 
interest payable under this section in respect of @ed . 

period.". 

Amad-tof 5. In the principal Act, in section 12, for the word "tax", the words 
-120fBom* =tax,penalty0rinterestY9shallbesubstiMgd. 
Lxvof 195s. 

(2) in sub-tion (21, the words, w e t  pnd f i p e  than 
t a O S e f a l l i n e ~ s u ~ o n ( l ) " s h s l l b e ~  ' ' 
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(1) after sub-section (IA), the following rmb-section sbsll be 
herkd, namely :- 

"(1M) %ere a register owner or my m a  in possession or 
control of an om'bus who is requited to use or 'to keep for use such 
omnibus for the purpose for which it is registered is found using such 
omnibu,.ather than that prpose, the Taxation Authority may l q  a 
penalty equal to fbe monthly instalment of m for that month payable in 
respect of the designated omnibus.". 

(2) in sub-sation (2), after the words, brackets, 'figure and letter 
"sub-section (ZA)", the words, brackets, figures and letters "or sub- 
section (I AA)" shall be h s d .  

8. In the principal Act, in section 23, in &section (2), in clause 
(b), the words, brackets, figures and letter ' b d m  sub-sections (2) and 
(3) of section 3A and" shall be deleted. 

Amendment of 
section 23 of 3om. 
LXV of 1958. 

9. Xn the principal Act, in the First Schedule, - Amendment of 
First ScbduIe to 

(1) in Part I,- 

(a) for the words "~~mpressed natolal gas", the words 
"cum_pressed n atuxal g as, liquid petroleum gas" shall be 
substituted, 

@] h clause IV-MA, in item (a), - 

(i) for s ub-item ( i), the following s hall be substituted, 
namely :- 

i 

'Ti) O d h y  designated Rs. 1800 for every 
omnibuses l i d  to passenger wbich the 
carry not more than vehicleg is so licensed to . 

twelve passengkrs. ' ' . carryT 

(ii) Qrdinarydesigaated Rs. 3800 for every 
. dbusesliccnsedto pasmigerwhichthe 

cany '- thaa twelve vehicle is so licensed to 
p m g ~ b u t w m  w."; ' . 

+ ~ t k i e i ; t y p m & e n g ~ .  
> .  

\ 
(li), , tbe a i & b g  sub-irs. (ii) lball be ranonbsred u 

' gu&item(iii); \ -- 
- .  

(2) in Fart I& for the words "compressed natrrtal gas*', the words 
"wmpmd natllral liquid pAmleum gas" s t d l  be 
mbstilutd' 
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A-bcnt  of 10. In the principal Act, in the Secoad Schedule, - 
h d  Waln le  
t o l B M a ~ o f  
1958. (I) in Part-I, far the words "compressed natural gas", the words 

"cornpsed natrrral gas, liquid pmleum gas" shall be 
substim; 

(2) in Part-& for the words U ~ m ~  n a b d  gas", the words 
" c o q d  natural gas, liquid petroleum gzts* shall .be 
s u b s t i d  

Amendment of 11. In the principal Act, in the Third Schedule, - 
Tbird Schedule 
to  om. W of (1) in Part - 1, for the words "corn@ natural gas", the 
1958 words " c o m ~  natud gas, liquid petroleum gas" shall 

be substituted; 

(2) in Part - n; for the words "comp~ssed natural gas", the 
words "compressed n a t i d  gas, liquid petroleum gas" shdl 
h substituted. 

Amendment of 
Fourth Schedule 
toBom.WIVcrf 
195& 

Amendment of 
Sixth Schedule to 
Born* Lxv of 
l%a* 

12. In the principal Act, in the Fourth Schedule, - 

(1) in Part-I, for the words "compressed natural gas", the words 
"compressed natural gas, liquid petroleum gas" shall be 
substituted; 

(2) in Part-II, far the words "cumpressed natural gas", the words 
"compressed natural gas, liquid petroleum gas" shall be 
substituted. 

13. In the principal Act, in the Sixth ScheduIe, - 

(1) in Part-I, for the words "compressed natural gas", the words 
"coznpxssed natural gas, liquid petroleum gas" shall be 
substiM; 

(2) in Part-Il, for the words "compressed nahrd gas", the words 
"cornprewd natural gas, liquid petroleum gas* sMl be 
substituted. 

beadmeat of 14. tn the principal Act, in the Eighth ScbeduIe, - 
Eigbtb Scbcdale 
toBom.WZVd 
1 9 s ~ .  (I) in ,Pate-1, far the words "compressed mtud gas", the words 

. u ~ r n ~  naOlrral $85, liquid' pdmleum gas" shall be 
SUMtuted; 

' ' (2) in Part-& fa the words b4compreSSBd nahual gas", the words 
*comprw& natural gas, liquid petm1m gas'' be 
substituted. 

.: 
i: ' - 

I 

. . 

Government Central Press, Gandhinagar. 
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PART IV 

Acts of the Gujarat Legislature and Ordinances promulgated 
and Reguiations made by the Governor. 

The Following Act of the Gujarat Legislature having been assented to by the Governor 
on the 30th March, 2007 is hereby published for general information. 

H. D. VYAS, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 4 OF 2007. 

(First published, after having received the assent of tlie Govcrnor in the "Gbjuru~ 
Gover~nient Gnzette", on the 30th March, 2007). 

AN ACT 

further to anlend the Bombay Motor Vehicles Tax Act, 1958. 
1 ,  I 

It is hereby enacted in the Fifty-eighth Year of the Republic of 
India as follows:- 

1. ) This Act may be called the Bombay Motor Vehicles Tax Short title and 
commencement . 

{Giij a r ~ t  A>~endii~erit) Act, 2007. 

(2) It shall come into force on the 1'' April, 2007. 
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Amndment of 2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter Born. LXV of 
section 2 of ?.958. 

Born. LXV of referred to as 'the principal Act'), in section 2,- 
1958. 

( I )  for clause (lA), the following clause shall be substituted, 

namely : - 

r L ( l  A) "cost of vehicle" in relation to - 

(s) a vehicle manufactured in India means the sale price of 

the vehicle as shown in the sale invoice of the vehicle 

issued either by the manufacturer or the dealer of the 

vehicle; 2nd 

(b) a vehicIe imported into India rneans sum of value of 

vehicle as assessable under the Customs Act, 1962 and 520f1962. 

endorsed as such in the BilI of Entry under that Act 

including the amount of custom duty and any other duty, 

cess or charges paid or payable thereon;"; 

(2) fbr ciause {2A), the following clause shall be substituted, 

namely :- 

"(2A) "half year" rneans a period of six months of a year 

commencing from the 1" day of April and the 1" day of 

October;"; 

(3) for clause (4), the following clause shall be substituted, namely :- 

(4) !'quarter" means a period of three months of a year 

commencing from the 1 st day of April, lS' day of July, 1" day 

of October and the 1" day of January;"; 

(4) for clause (9), the following clause shall be substituted, namely :- 

"(9) "Year" means the financial year;"; 

( 5 )  intiause(10),thewords'brthenrlesmadethereunder"shall-be 

added at the end. 
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3. In the principal Act, in section 3, in sub-section (1 ), - 

( I )  for the words "Second, Third, Fourth, Fifth, Sixth, Seventh, 

Eighth, Ninth, Tenth and Eleventh Schedules", the words 

"Second and Third Schedules" shall be substituted; 

(2) in the f rst proviso, - 

(a) for the words "hurth Schedule or Sixth Schedule or 

Eighth Schedule or Tenth Schedule", the words "Second 

Schedule or Third Schedule" shall be substituted; 

(b) for the words, letters and figures "not exceeding Rs. 

250", the words, letters and figures "not exceeding PLs. 

5000" shall be substituted. 

4. In the principal Act, in section 4, - 
(1) in sub-section (1 AA), in the Table, - 

(a] in entry (a), - 

(i) in column I ,  the words "or a motor vehicle of like 

description falling in Part II" shall be deleted; 

(ii) in colurrm 2, the words "or the lump sum tax 

specified in the Third Schedule" shall be added at 

theend; ., 

(b) in entry (b), in column 2, the words "or in case of the ordinary 
designated omni buses licensed to carry not more than twelve 
passengers including maxi cab, lump sun1 tax specified in the Third 
Schedule" shall be added at the end; 

Amendment of 
section 3 of 
BomLXVof1958 

Arncndment of 
section 4 of 
Born. LXV of 
1958. 

( 2 )  in sub-section (ZAB), in clause (a), the words "Third Schedule, 
Fourth Schedule, Fifth Schedule, Sixth Schedule, Seventh Schedule, 
Eighth Schedule, Ninth Schedule, Tenth Schedule or Eleventh 
Schedule", shall be deleted. 
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(3) after sub-section (1 AB), following sub-section shall be inserted, 
namely :- 

"(1AEB) Notwithstanding anything contained in 
this section,- 

(i) where any motor vehicle is registered on or after 
the 1" April, 2007, the registered owner or the person 
having possession or control of such vehicle shall pay the 
tax at the rate of onstweIfth of the annual rate of tax per 
month for the entire period starting fiom the first day of 
the month in which the motor vehicle is registered till the 
end of that year; 

(ii) where any motor vehcle is registered prior to the 
1" April, 2007, the registered owner or the person having 
possession or control of such vehicle shall pay the tax at 
the rate of one-twelfth of the annual rate of tax per month 
for the entire period starting from the period from the 
next day upto which tax has already been paid till the end 
of the 3 1" March, 2008.". 

Arnendmcnt of 5. In the principal Act, in section 7, in clause (b) for the words 
section 7 of "Third Schedule" occurring at hvo places, the words "Second Schedule 

or the Third Schedule" shall be substituted. 
LXV of 1958. 

Amendment 01 6. h the principal Act, in section 8A, in sub-section (I), for the 
8Aof  words "at the rate of two per cent. for each month or part thereof ', the 

LXV Of words "at such rate not exceeding eighteen per cont. per mum, as the 
1958. 

Statc Government may, by notification in the Official Gazette, specify" 
shall be substituted. 

Amendment of 7. In the principal Act, in section 1 I ,  in sub-section (21, in clause 
section 11 of (c), for the words "Twelfth Schedule", the word "Fourth Schedule" shall 

Born. LXv of be substituted. 
1958. 

Am~ndment of 8, In the principal Act, in the section 12B, for the words, "an 
section 12B of 
Born. LXV of Inspector of Motor Vehicles", the words "an Assistant Inspector of 

1958. 
Motor Vehicles" shall be substituted. 
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9. In the principal Act, in section 14, to sub-section (I), the ~ ~ ~ ~ d ~ ~ ~ t  of 

foilowi~~g proviso shall be added, namely :- section 14 of 
Born. LXV of 

"Provided that no appeal shall be entertained by an appeliate 1958. 
authority unless such appeal is accompanied by a proof of payment of 
twenty-five per cent, of the amount of tax (excluding the amount of 
penalty and interest) in respect of which appeal has been preferred,". 

10. h the principal Act, in section 25, for the words "Thirteenth Amendment of 

Si..hedule" the words "Fifth Schedule" shall be substituted. 

I 1. Ln the principal Act, in the First Schedule,- 

section 25 of 
Born. LXV of 

Amendment of 
First Schedule 
to Born. LXV 

(1) (i) in column I, for the portion beginning with the words or 1958, 

"Part - I Motor Vehicles" and ending with the words "Solar 
energy", the words "Types of Motor Vehicles" shall be 
substituted. 

(ii) in clause 111,- 

(a) for item (d), the following item shall be substituted, 
namely:- 

"(d) Vehicles, the gross vehicle weight of Rs. 3000 plus Rs. 2000 for 
which exceeds 3000 KG. every 1000 KG. or part 

thereof in excess of 3000 
KG.;"; 

(b) foritems(e),(f),and (g),thefollowingiter~lshallbe 
substituted, namely :- 

"(e) Vehicles, the gross vehicle weight of Rs. 6000;"; 
which does not exceed 3000 KG. 
brought in fox use or kept for use in 
the State for a temporary period. 

(iii) in clause N,- 

(a) in item (a), in column 11, for the letters, words and 
figures, "Rs. 1 100 plus Rs. 100", the letters, words and 
figures "Rs. 2000 plus Rs. 200" shall be substituted; 

(b) in item @),- 

(a) in sub-item (i), in colum,~ II, for the letters and 
figures, "Rs. 400", the letters and figures "h. 
600" shall be substituted. 
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(b) in sub-item (ii), in column II, for the letters and 

figures, "Rs. 900", the letters and figures "Rs. 

1300" shall be substituted. 

(c) in sub-item (iii), in column IT, for the letters and 

figures "Rs. loo", the lettcrs and figures "Rs. 

150" shall be substituted; 

(iv) in clause lVA, in column - II, for the letters and figures "Rs. S00", 

the letters and figures "Rs. 5000" shall be substituted; 

(v) in clause IV AA, - 

(a) in item (a), in column 11, for the letters and figures "Rs. 

13000", the letters and figures "Ks. 20000" shall be 

substituted; 

(b) in item (b), in column II, for the letters and figures 

"Rs.l8000", the letters and fisures "Rs.30000" shall be 

substituted; 

(vj) in clause IVAAA, - 

(a) initcnl(a),- 

(i) in sub-item (i), in column I, the words "including 

maxi cabs" shall be added at the end, and in 

column 11, for the letters and figures "Rs. 1800", 

the letters and figures "Rs.3000" shall be 

substituted; 

(ii) in sub-item (ii), in column II, for the letters and 

figures "Rs. 3800", thc letters and figures 

"Rs.6000" shall be substituted; 

(iii) in sub-item (iii), in column 11, for the letters and 

figures "Rs. 6000", the letters and figures "Rs. 

15000" shall be substituted; 

(b) in item (b),- 

jij in sub-iiem (ij, in c o i v n  E, for h e  ietiers and 

figures "Rs. 6500", the letters and figures 

"Rs, 15000" shall be substituted; 
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(ii) in sub-item (ii), in column II, for the letters and 

figures "Rs. 9000", the letters and figures 

"'Its. 15000" shall be substituted; 

(vii) clause V shall be deleted; 

(viii) in clause VI, - 

(a) in sub-clause (i), - 

1 )  in item (d), in column.1, for the figures and letters 

"2250 KG", the figures and letters "2000 KG." 

shall be substituted and in the coIumn II, for the 

figures "1500", the figures "3000" shall be 

substituted; 

(ii) in item (e), in column I, for the figures and tetters 

"2250 KG.", the figures and letters "2000 KG." 

shall be substituted; and in the column LI, for the 

letters, word and figures "Rs. 1500 plus Rs. 20", 

, the letters, figures and words "Rs. 2000 plus Rs. 

200" shaH be substituted; 

(iii) in item (0, - 
(i) in sub-itcm (i), in column 1, for the 

figures, Ietters and words "2250 KG. in 

weight unladen", the letters, figures and 

words "2000 KG. in weight" shall be 

substituted; and for colulnn 11, the 

following column shall be substituted, 

namely :- 

"Rs. 3000 plus Rs. 1000 for every 

additional 1000 KG. or part thereof, in 

excess of 2000 KG."; 

(ii) in sub-itcm (ii), for the figures and Ietters 

"2250 KG.", the figures and letters "2000 

KG." shall be substituted; and the words 

"or an j  construction equipment vehicles 

or breakdown van used for towing 

dimbled vehicles" shall be added at the 
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(ix) after clause VIU, after Explanation IAA, the following 

explanation shall be inserted, namely :- 

"Explanation IAAA.- For the purpose of clauses IVAA 

and IVAAA, where the sleeper designated omnibus consists of 

both the berths and thc seats, the total 11unlber of passengers 

licenced to carry by such omnibus shall ts talien into 

consideration for the purpose of calculating tLz rate of tax under 

this ScheduIe." 

(2) Part I1 shall be deleted. 

Substitution of 12, In the principal Act, for the Second Schedule and the Third 
Second and 

Third to Born. Schedule, the following Schedules shall be substituted, namely :- 
LXV of 1958, 

' "SECOND SCHEDULE 
(See section 3 and sub-section (IAB) of section 4 )  

Part-I Motor vehicles registered in the State of Maximum rate of 
Gujarat on or after the lSt April, 2007, Eurnp sum Tax (Rs.) 

1 Motor Vehicles (other than transport vehicles)- 

( Motor Vehicles not exceeding 250 KG in weight, 1 5 per cent. of cost 
unladen adapted and used for invalids. of the vehicle. 

(ii) Motor Vehicles including a trailer to carry 
personal effects or a camping trailer for private 
use, attached to such motor vehicle owned by at1 

individual, an educational institution, a local 
authority, a public trust, a social welfare 
institution or a University: 

Provided that two or more vehicles shall 
not be chargeable under this clause in respect of 
the samc trailer. 

(iii) Motor cycles and tricycles (including motor- 
scooters and cycles with attachment for 
propelling the same by mechanical power) owned 
by an individual, an educational institution, a 
social welfare institution, a public trust, a local 
authority or a University. 

(iv) Tractors used solely for agricultural operations. 
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I1 Motor vehicles plying for hire and used for the 
carriage of passengers. 

(i) Two wheelers vehicles licensed to carry not more 
than two passengers. 

(ii) Three wheelers vehicles ordinarily known as utito 
rickshaw, licensed to carry not more that] six 
passengers. 

(iii) Four wheelers vehlcles - licensed to cany not more 
than six passengers. . 

Motor vehicles (including tricycles) used for the 
carriage of goods or materials - 

Motor vehicles (including tricycles) used for the 
carriagc of goods or materiais, the gross vehicle 
weight of which does not exceeds 3000 KG: 

Provided that where a tax on motor vehicle is 
levied by any local authority, the maximum rate of 
tax under this clause for motor vehicles registered 
for use soleIy within the limits of such local 
authority shall,- 

(i) in cases where such motor vehicles are wholly 
or partially exempted by such local authority from 
the tax levied by such local authority, be the rates 
specified in this clause; 

(ii) in any other case, be two-thirds of the rates so 
specified. 
Motor vehicles falling under clause I (except Twice the rates 
sub- clause (i) ) and owned by a person other than specified in 
an individual, an educational institution, a social clause I .  
welfare institution, a public trust, a local authority 
or a University. 

Motor vehicles falling under clause I, or clause 11 Twice the rates 
and manufactured out of India and imported into specjfied in clause 
hdia after the 3 1" March, 2007. I or clause TI or, 

as the case may 
be, clause XV. 

Explanation I. - For the purposes of calculating the rate of lump sum 
tax under this Schduie, if the saie invoice or" the vehicie, or as the case 
may be, the Bill of Entry is not produced for any reason, then, t he  cost 
of vehicle shall be calculated as follows, namely :- 

(1) (i) In case of model of such vehicle is being manufactured, the cost of 
vehicle certified by a Iocal dealer or manufacturer of such vehicle; 

IV-EX-5-3 
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(hi In case the manufacture of such model has ceased, the prevailing 
market price of such vehicle certified by the Taxation Authority, 

(2) If the cost of vehicle could not be calculated as per clause (I), the 
prevailing cost of similar vehicle determined by the Commissioner of 
Transport, closest in engine capacity md unladen weight of the vehicle 
in respect of which a tax is to be levied and collected. 

Explanation 11.- "educational institution" shall mean such educational 
institution as is recognized by the State Government by order, notified 
in the Oflcial Gazette, in this behalf; 

Explanetion III.- "social welfare institution" shall mean any institution 
engaged in any activity conducive to the welfare of the general public 
and recognized by the State Govmlment by order notified in the 
OSficial Gazetre, ior the purposes of this Schedule; 

Explanation 1V.- "public trust" shall mean a public trust registered 
under the Bombay Public Trusts Act, 1950 as in force in the State of ::z: 
Gujarat; , 

Explartatio~i V -  "local authority" shall mean any Municipal 
Corporation, Municipality, Cantonment Board or Panchayat constituted 
under my law for the time being in force in the State of Gujarat; 

Explanation V1.- "University:" shall mean a University established by 
or under any law for rhc time being in force in the State of Gujarat. 

Expla~afion VI1.- If a motor vehicle is jointly owned by more persons 
than one,. then notwithstanding anything contained in the proviso to 
sub-section (1) of section 41 of the Motor Vehicles Act, 1988, such 
motor vehicle shall, be deemed to be owned by a person other than an 
individual. 

Par t-II Motor Vehicles registered in any other State and brought in for 
use or kept for use in the State of  Gujarat on or after the lSt 
April, 2007. 

Motor Vehicles specified in Part I of this Schedule. Maximum 100 
per cent. of the 

tax. 
Explanation.- For the pulposes of this Schedule, the expression 'tax' means the 
tax leviable under the Part T. 
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THIRD SCHEDULE 
( See section 3 and sub-section (I AA) of section 4 ) 

Part-1 Motor vehicles registered in the State of Gujarat on Maximum 
or after the 1%' April, 2007 which are transport rateof 
vehicles. lrrmp sum tax 

1. Ordinarily designated omnibuses licensed to carry not 1 5 percent of 
more than twelve passengers including maxi cab. the cost of - vehicle. 

11. Motor vehicles used for the carriage of goods or material 
the gross vehicle weight of which exceeds 3000 KG, but 
does not exceed 7500 KG. 

111. Motor vehicles used for the carriage of goods or material 
the gross vehicle weight of which exceeds 7500 KG, but 
does not exceed f 2000 KG. 

rV. Motor vehicles used for the carriage of goods or material 
the gross vehicle weight of which exceeds 12000 KG. 

Provided that where a tax on motor vehicle is 
levied by any local authority, the maximum rate of tax 
under this clause for motor vehicles registered for use 

' 

solely within the limits of such local authority shall,- 

(i) in cases where such motor vehicles are wholly or 
partially exempted by such local authority from the tax 
levied by such local authority, be the rates specified in 
this clause; 

fii) in any other case, be two-thirds of the rates so 
specified. 

Explanation I.- "local authority" shall mean any Municipal Corpora? ion, 
Municipality, Cantonment Board or Panchayat constituted under any law for the time 
being in force in the State of Gujarat; 

ExpIanation 11.- For the purposes of calculating the rate of Iump sum tax under this 
Schedule if the sale invcice of the vehicle, or as the case may be, the Bill of Entry is 
not produced for any reason, then, the cost of vehicle shall be calculated as follows, 
namely :- 

(1) (i) In case of  model of such vehicle is being manufactured, the cost 
of vehicle certified by a local dealer or manufacturer of such 
vehicle; 

(ii) In case the manufacture of such model has ceased, the prevailing 
market price of such vehicle determined by the Taxation 
Authority. 
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If the cost of vehicle could not be calculated as per clause (I), 
the prevailing cost of similar vehicle determined by the 
Commissioner of Transport, closest in engine capacity and 
unladen weight of the vehicle respb~b of which a tax is to be 
levied and collected. 

I 

Explanation 111- For the purposes of calculating the rate of lump surn tax under ths 
Schedule, in case of articulated vehicle and combination of tractor-trailer, the sale 
price is sum total o f  sale price of tractor and sale price of trailer or, as the case may 
be, semi trailer. 

Part-I1 Transport Vehicles registered in the State of Gujarat 
aud the registered owner or person having possession 
or control of such vehicle opts for the lump slim tax. 

Motor Vehicles specified in Part I of this Schedule 100 per cent. 
of the tax. 

Part-111 Transport vehicles registered in any other State and 
brought in for use or kept for use on or after tbc lS' 
April, 2007. 

Motor vehcles specified in Part I of this Schedule 100 per cent. 
of the tax. 

Explnttaiioit.- For the purposes of this Schedule, the expression 'tax' means the tax 
leviable under the Part I.". 

Deletation 
of certain 
Schedules. 

13. In the principal Act, the FOURTH SCHEDULE, FIFTH 
SCHEDULE, SIXTH SCHEDULE, SEVENTH SCHEDULE, EIGHTH 
SCHEDULE, NINTH SCHEDULE, TENTH SCHEDULE and 
ELEVENTH SCHEDULE shall be deleted. 

Renumbering of 14, In the principal Act, the existing TWELFTH SCHEDULE shall 
Twelfthand be renumbered as FOURTH SCHEDULE and THIRTEENTH 

Thirteenth 
Schedules to SCHEDULE shall be renumbered as FIFTH SCHEDULE. 

Born. LXV of 
1958. 

:., 
Government Central Press, Gandhinagar. 
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31stMarch, 2010 is hereby published for general information.

H. D. VYAS,
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO.5 OF 2010.

(First published, after having received the assent of the Governor, in the
"GujaratGovernmentGazette,"on the 315tMarch, 2010).

AN ACT

further to amend the Bombay Motor Vehicles Tax Act, 1958.

It is hereby enacted in the Sixty-first Year of the Republic of India
as follows:- .

1. (1) This Act may be called the Bombay Motor Vehicles Tax Shorttitleand
(Gujarat Amendment) Act, 2010. commencement.

(2) It shall come into force on the 1st April, 2010.

N -Ex.,5-1 5-1
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Arnendmentof 2. In the Bombay Motor Vehicles Tax Act, 1958 (hereinafter referred
section3 of , h

. .
I A '

)
' .

3 ft b
.

(1) h +':11
.

Born. LXV of to as t e pnnclpa ct, m sectIOn, a er su -sectIOn, t e 10 owmg Born.LXVof1958.
1958. sub-section shall be inserted, namely:-

Amendment of
section 4 of

Born. LXV of
1958.

"(lA) Notwithstanding anything contained in sub-section (1), a tax
in lump sum, in respect of a motor vehicle for which lump sum tax
has been paid and o\vnershipof such motor vehicle is transferred on
sale, shall be payable at such rates as may be specified by the State
Government by notification in the Official Gazette, but not
exceeding twenty-five per cent. of the lump sum tax paid.

Explanation.- For the purpose of this sub-section, a motor
"~1.;~1,,, -",,,;,,,i-"'''Drl ;.,., "+1-,,,,.. c;;!+<>+p.<> 1 1-,_"" 1-,f ,... thp ~t<\tp -f",,. """
Y'-'lU'-'1'-' ""61""'-'.'-'''' .u vLu". U , ...11 V.LV"'Ol... 1'" '" , '" .LV'" ""

pennanently, lump sum tax shall be the tax which was payable at
the time of registration of such motor vehicle in the State, as if it
was a new vehicle.".

3. In the principal Act, in section 4,-

(1) in sub-section (1AA), in the Table, for the existing entry (b), the
following entry shall be .;ubstituted,namely:-

(2) in sub-section (lAB), after clause (b), the following clause shall be
inserted, namely :-

"(c) The owner or a person in possession or control of a motor
vehicle which falls under the First Schedule and is liable to pay tax under
section 3 and has become liable to pay tax under the Second Schedule after
the commencement of the Bombay Motor Vehicles Tax (Gujarat
Amendment) Act, 2010, shall be liable to pay tax in lump sum at such rate
as may be notified by the State Government by notification in the Official
Gazette, but not exceeding the maximum rates specified in the Second
Schedule.".

Guj.5 of 2010.

Description of vehicles Manner of Payment

"(b) Designated omnibuses (i) In case of designated omni-
specified in Clauses IVAA buses licensed to carry not
and IVAAA in Part I of

I

more than twelve passengers
the First Schedule. including maxicab, annually

or the lump sum tax
specified in the Third
Schedule;

(ii) Designated omnibuses other
than those specified in
clause (i) above, annually or
in monthly instalments of
one-twelfth of the annual
rate.";
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A
"t.

T- ,,""'c ~"';...,,;~<,J A".. ;,.. 1-1-.", J;';...e<1- ~"1-.",rI"t,,, ;n ",..,1" 1 ;,.. .. :1 &
ill lH Pl1UV1!"U n,.v', ill <11v .. li UvUvUU-LV, 111 vV1U..U.1U 1, Ul ~1U"'''U1U'''II' V1

(i) in item (d), for the figures and letters "3000 KG", the figure and
letters "7500 KG", shall be substituted;

First Schedule
to Born. LXV of
1958.

Clause III,-

(ii) in item (e), for the figure and letters "3000 KG", the figure and
letters "7500 KG" shall be substituted.

5. In the principal Act, in the Second Schedule, in Part I, in Clause III, Arnen~rnentof
in column 1, for the figure and letters "3000 KG", the figure and letters ~::~~!eto
"7500 KG", shall be substituted. Born.LXVof

1958.

6. In the principal Act, in the Third Schedule, in Part I, Clause II sh~11be Arnendrnentof
deleted. Third Schedule

to Born. LXV
of 1958.

-----------------

GOVERNMENT CENTRAL PRESS, GANDBINAGAR.
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